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Matter of Urgent
Publie Importance
[Shn Jag):van Ram]

vta Asansol, was received at Asansol
from Khargpur Early in the mom-
g on 31-7-1957, it was placed on
the siding serving the transhipment
shed so that the contents may be
sorted and despatched to the different
destinations The wagon was opened
at about 1100 hours and very shortly
thereatter 1ts contents exploded

The explosion was of severe inten-
sity It was felt not only all over
the town of Asansol, but over a

7adius of several miles Besides the
~wagon containing the fireworks,
‘three wagons by 1its side were

«damaged, and the roof of the tranship-
ment shed was blown off The track
swas also severely damaged and
thrown out of ahignment

As a result of the explosion, 10 died
«on the spot and 4 more have since
died mn the hospital One of those
«who died 1s a tranship clerk, another
a member of the Railway Protection
Force and three labourers working
under the labour contractor The re-
maimng dead bodies have not yet
been finally identified, but it 1s be-
lieved that two qf them are of tran-
ship clerks and the remamming of
labourers employed by the contractor

Two persons who were seriously
mnjured were taken to the Railway
“Hospital where they are progressing

Some persons also recetved minor
dnjuries, but theirr exact number 1s
mot known

An enquiry into the accident by a
«Committee of Raillway Officers com-
menced yesterday (181957) The Ins
wpector of Explosives, Calcutta, the
Additional Superintendent of Police,
Asansol, and a representative of the
Jocal District Magistrate were also
present during the enquiry

The Indian Explosives Act, the
Indian Railways Act and the Red
Tanff 1ssued by the Indian Railway
Conference Association prescribe a
mumber of regulations 1n regard to
the packing, marking, handliing and
transport of explosives and dangerous
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goods Some of these are for the
senders to comply with and the ctlers
for the ralway staff to implement

At this stage, with the enquiry mto
the accident still in progress, it is
not possible to say what was the cause
of the explosion

POINT OF INFORMATION

Shri Viswanatha Reddy (Rejam-
pet) May I make a submission, Sir?
Some days ago I gave notice of a call
attention notice with regard to the
Pataskar Report on the subject of the
Madras-Andhra border Since then
certain reports which purport to be
substantial portions of the Pataskar
Report have appeared in the Madras
Press I wish to know from the
Home Minister whether he 1s prepared
to make a statement on the subject

Mr. Speaker: The hon. Member hs
given a call attention notice regarding
Pataskar’s Report on the ground that
some portion: have appeared in the
Madras Press 1 have passed 1t on,
1 think, to the hon Home Mmster
for consideration and nformation

‘fhe Minister of Home Affairs
(Pandit G B Pant): 1 don't thirnk 1
have received it

Mr. Speaker. Let me see where 1t
15 I shall try to send 1t on immedi-
ately I will look into 1t and see

DEMANDS FOR GRANTS*—contd.
MINISTRY OF LAw

Mr. Speaker. As suggested by me
on the 31st July, 1957, Members who
wint to speak on the Demands for
Grants 1n respect of variou: IMirs-
tries should send me chits intimat-
ing, their names, Division Numbers,
State, Constituency and Party to
which they belong and also whether
they have already taken part in any
other debate or debates on the Gener
al Budget Even 1in case wher
parties and groups give names, the
may use the same forms.

*Moved with the recommendation

of the President -
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The forms for this purpose are
.available at the Table. Members who
-wish to speak may now use the forms.
Copies of the forms are also avail-
able in the Notice Office.

Some of the hon. Members say that
they have had absolutely no opportu-
mnity, and I am not sble to distin-
.guish and see in a moment how many
have spoken and from what terri-
tory. Sometimes territorial distribu-
tion has to be made as in the case
of irrigation, education etc. and oppor-
‘tunities have to be given some-
times to party interests etc. I
thought that this will facilitate my
deciding, when I am sitting here, to
<all on any particular Member. The
forms will be made available and
hon. Members will kindly take the
trouble to fill in these forms and
send them to me instead of chits.

Shrimati Renu Chakravartty (Basir-
hat): May I know what is the pur-
pose? Is it only to intimate who are
the Members that want to speak,
where they come from and is it that
you are ruling today that you are
going to call only on the basis of
‘territories or constituencies? We
should like to have clarification on
<this point.

Shri 8. N Dwivedy (Kendrapara):
In this matter, I do not think it is
your desire to go away from
the procedure that we are fol-
lowing. It is not only territorial re-

presentation, I think, but party point
of view also that should placed
before the House and it may be

necessary for parties to select their
Members to speak on subjects. They
may not belong to particular terri-
tories even. Therefore, I do not think
‘that you should have any method
saying that only persons who have
not spoken will be given opportuni-
ties.

Mr. Speaker: This is only for my
information. I shall give representa-
tion to territories, to parties and to
interests and all sections of the Par-
liament. The front-benchers, the
middle-benchers and the back-ben-
chers, all thesé I will take into con-
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sideration. From any particular group
& name may be given; but, i I find
that names are not given by other
groups, I can choose from that group
some person who stands. I am not
going to ignore the recommendations
of any particular group. I will call
those Members, But, wherever 1 do
not get such help or assistance I ghall
choose from other territories. In
some cases it may be necessary, as in
the matter of irrigation, without pre-
judice to the groups giving names,
other Members also should be given
opportunities. But that would not
clash with others.

Shrimati Renu Chakravartity: This
may be necessary as far as the Con-
gress Party is concerned. But, as far
as other parties are concerned, we
generally take into consideration
that we will get a very small number
of speakers, two or three, and on
that basis we give our lists.

Mr. Speaker: I want to know the
name and also the Division Number
and the Party to which he belongs.
What is the objection to fllling these
in the form to which I have referr-
ed? If I am going to ignore the
party slips, it is 3 different matter.

Raja Mahendra Pratap (Mathura):
I belong to humanity.

Shri Radha Raman (Chandni
Chowk): May I know whether the
new procedure you have just announc-
ed will differ from the present
practice of catching the eye?

Mr. Speaker: Order, order.

The House will now take up dis-
cussion of the Demands for Grants
Nos. 73, 74 and 73 relating tq the
Ministry of Law. As the House is
aware, 1 hour has been allotted for
the Demands of this Ministry.

There are a number of cut motions
to these Demands. Hon. Members
may hand over at the: Table within
15 minutes, the numbers of the select-
ed cut motions they propose to mowe.
I shall ask the Members to move them,
if the Members in whose names thoss
cut motions stand are present in the
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{Mr. Speaker]
House and the motions are otherwise

in order
DeMAND NO 73—MINISTRY OF LAw
Mr. Speaker: Motion moved.

“That a sum not exceeding
Rs 1,00,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come m the course
of payment during the year
ending the 81st day of March,
1958, 1n respect of ‘Mimstry of
L.w! ”

DeMaND No 74—ADMINISTRATION
OF JUSTICE

Mr. Speaker. Motion moved

“That a sum not exceeding
Rs 139,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come i course
of payment during the year
ending the 31st day of March,
1858, 1n respect of ‘Admuimstra-
tion of Justice’”

DEMAND No 75—~—MISCELLANEOUS
EXPENDITURF UNDER THE MINISTRY
or Law

Mr. Speaker. Motion moved

“That a sum not exceeding
Rs 3,685,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1 course
of payment during the year
ending the 3Ist day of March,
1958, m respect of ‘Miscellaneous
Expenditure under the ‘Mimstry
of Law’"”

Shri Easwara Iyer (Tnvandrum)
‘What 1s the time allowed, Sir?

Mr. Speaker: How many mnutes
will the hon Minister require?

The Minister of. Law (Shri A. K.
Sen): About fifteen munutes

Mr. Speaker: All right Fifteen
munutes wilt be taken by the Minis-
ter and fifteen minutes by the Oppo-
sition Half an hour will be taken by
the others

Shri S. Ghose (Burdwan) Sir, law
being the sheet anchor of the House,.
we would reguest you to extend this
time

Mr. Speaker: I cannot help n this
matter A sub-committee was appoin-
ted which suggested this It has
now become the order of the House
as 1t has been accepted by the House.
The leaders of groups represented
there that the Law Minstry need not
take more than one hour

Shri Easwara lyer: Sir, Within the
avallable time-limit, 1 shall try to do
Justice (Interruptions ) As a
Member of the profession I must say
that this 1s one of the most important
subjects but yet it has been allotted
only one hour

12-13 hrs
[Mr DgerurYy-SPEAKER 1n the Chair)

Sir, I do not propose to go into the
details but submit only certain aspects
of the matter for the due considera-
tion of the Minister of Law Our
Constitution has provided—I refer to
the Preamble—that we should evolve
3 legal system based on social justice,
political justice and economic justice.
1 think that the legal system of our
country, having due regard to the
frame work of the Constitution that
has been laid down—whatever may
be my political 1deology—needs a
complete reorgamisation or revision.
The legal philosophy of the country
must change according to the concept
that had been laid down in the Pream-
ble to the Constitution, the legal
concept being social justice

An examination of the Directive
Principles of the Constitution reveals
the fact There is a provision in the
Directive Principles that due regard
must be had by any State to the
soctal justice What exactly is this
social justice? It 138 a matter om
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" which I can dwell at great length. -

Unfortunately, ! am prevented from

doing so for Jack of time. I respect- .

fully submit for the consideration of
this 17>use that the principles which
had been derived from Macaulay,
Salmond and Austin—all these con-
cepts should not any more be made
the basis for our legal / philosophy.
The lega! philosophy must get a
complete reorientation based on social
Justice.

We have gét our Fundamental
Rights. The Constitution declares
equaily before the law and equal
protection of law. I do not under-
stand how in a- capitalist society
equality beiore law could be worked
out in its practical application, parti-
cularly when there is wide disparity
between the exploiter and the ex-
ploited.

Shri Nath Pai (Rajapur): Sir, I
am sorry to interrupt but it is a bit
coxtraordinary for the Law Minister
10 be be absent when the Law Minis-
try is being discussed here.

The Minister in the Ministry of
Home Affairs (Shri Datar): Sir, I am
here to represent him.

Sbri Nath Pai; We want the Law
Minister. '

Mr. Deputy-Speaker: The Law Min-
ister is here: he is having some dis-
cussion with the Speaker. He will be
coming here shortly.

Shri Nath Pai: We are happy to
bhave the assurance that he is coming.

Shri Easwara Iyer: With the time
at my disposal limited and with so
many points, I would request hon.
Members not to interrupt.

Mr. Depnty-Speaker: I am glad that
the hon. Member has got conscious-
ness of the limitations of time.

Shri Easwara Iyer: Having' due
regard to the pattern of society that
we are having under the Constitution,
& certain amount of litigation could
be avoided or mitigated by evolving
a reform of laws in this country. 1
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‘would say, with respect to judicial’
reforms also, a few words about the
avoidance of delay in the ‘matter af
disposing of cases. To this
I would also add the avoidance of
urrdue haste, avoidance of unnecessary
expenditure in Lugation, or avoidance
of procedural technicalities, ‘reducing
the trials in courts. They are all a

matter of discussion rather than a
case for the search of truth. Trial
before the court should not mean

that one counsel must get a victory
over the other. All these could be
avoided by necessary legislations on
the subject. Certain amount of equa-
lity before law in its practical appli-
cation could be managed if these
things are done having due regard to
the principles that have been enun-
‘ciated in our Constitution. I would
earnestly suggest this to the hon.
Law Minister because 1 read from
the Law Ministry's report for 19343-57
that its function is also to advise in
necessary matters the other depart-
ments. The Ministry of Law cannot
of course be a water-tight compart-
ment.

1 cannot conccive of any moderp |
society in which there is no law.
Lawlessness cannot exist in any system
of society. Law, if 1 may say so in
common parlance, is the legal cloth~
ing for society. With the change in
the pattern of society, the cloth alse
changes.

As an illustration as to how the
social justice could be worked out, 1
may submit before this House that one
of the fundamental points that is to
be considered is that the persomnel
of the judiciary should also be men
of progriossive nature. They must
have due regard to the social justice
that may be required in the matter
of interpretation of rules or Statute,
They should not be guided by out-
motded or exploded principles of
jurisprudence that they have learnt
in ancient days. In this connectiom,
I may say with great respect that
there are certain things to be consl-
dered. Possibly t.hey may be ccm!ng
within the purview of the Xome
Ministry but it is also for considera-
tion by Law Minisiry.
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{Shri Easwara Iyer)

Most important of all is the separa-
tion of the judiciary from the exe-
cutive. Moreover, quite apart from
an impartisl judiciary that is desira-
ble, in cases where there has been
an ambiguous provision of a statute
which is capable of different inter-
pretations while it is open to the
judiciary to give its interpretation
once it is found that a decision has
been arrived at without due regard
to social, economic or political justice,
whuch is the root of our Constitution,
we must be providing proper legis-
lation, immediate legislation, to wipe
out that disability

I say this, Sir, because I find that
there are a number of interpretations
that have been armved at which are
not consistent with social justice
The Law Minister may say that he has
appointed a Law Commission for the
pugpose of revising and remodelling
our laws Lack of time prevents me
from commenting upon the work of
the Law Commission, and I will
chipose my time to comment upon 1t
when 1ts report comes before this
House

But, I might say with respect that
th one of the interpretations of a
statute, I refer to the States Reorga-
nisation Act, while the matter was
pendmmg before this House the Law
Commission forwarded a report re-
garding the desirability of having one
High Court at one State This House
threw that report overboard and
enacted Section 831 It was said there
that consistent with the notions that
are availlable in modern days, the
high standards of administration of
justice, which the Law Commission
thought would be available only 1if
the judiciary sits as one High Court,
could very well be got even 1f the
judiciary could be split up mnto two or
three Division Benches “The high
standards of admunistration of justice”
18 an expression which has been used
by the Law Commussion for the
purpose of opining that the judiciary
must sit as one High Court

My small expenence as a lawyer
taught me that the standards of ad-
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ministration of justice are not depen-
dent upon the entire lot of Judges
sitting in a colossal bullding in a
Moghul Emperor fashion, but they are
really dependent upon the integrity,
the impartiality, the independence
and, last but not the least important,
the legal erudition of the Judges who
adorn those benches

This House has enacted Section 51
and consistent with the States Reor-
ganisation Act it has been provided..

Mr. Deputy-Speaker: The hon
Member must conclude now

Shri Easwara Iyer: I will conclude
1n five minutes

Mr. Deputy-Speaker: The hon
Member can have two minutes more
Only 60 minutes are allowed for this
subject and not more than 15 minutes
to each Member

Shri Easwara Iyer: Consistent wath
Section 51 of the States Reorganisation
Act, the Bombay High Court provided
Division Benches, the Madhya Bharat
High Court provided Division Benches,
but 1t needed an agitation so far as the
Kerala High Court was concerned to
provide a Division Bench at Trivan-
drum There too, surprisingly enough,
the Kerala Chief Justice put an inter-
pretation 1nconsistent with social
justice and the demands of the people
of that area, that though he may
constitute a Division Bench cheapness
of litigation 1s not available to Tri-
vandrum persons because fo1 appeals
etc they will have to file the papers
at Ernakuiam, the principal seat of
the High Court

This 1s directly contrary to the in-
terpretation put on the section by the
Bombay High Court or the Madhy 1
Bharat High Court, or any other High
Court I do not say for a moment
that the Bombay High Court or the
Madhya Bharat High Court are in-
fallible, nor do I say that the Chief
Justice of Kerala cannot come to a
different conclusion It may be open
to greater intelligentsia, to differ from
Bombay High Court or Madhya
Bharat High Court Although 1 am
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bound to sbide by the decisions of
the Chiet Justice of Keraln High
Court, 1 am yet to learn to admire
his lagal erudition.

I, then, put a question in this House
as to whether, since there is no uni-
formity in law, or the central law
that is applicable in the matter, it
could not be referred for an authori-
tative decision, under article 143 of
the Constitution to the Supreme Court.
Article 143 has been provided for such
purposes. The answer was parado-
xical, if I may say so with respect,
that the aggrieved party may take it
up. Why should the aggrieved party,
who is a very poor man and who
wants his case to be decided at Tri-
vandrum, file a suit or appeal at
Trivandrum, get it dismissed, then file
a writ petition making the Judge
'who has refused to receive the case
a party to the case and get
it dismissed again, then file
a Division Bench appeal and get it
dismissed and then finally take it
‘before the Supreme Court? That will
involve him in unnecessary litigation.
Why should there be a provision
under article 143? Is it not ineon-
sistent with economical, political or
social justice? ‘Why not an authori-
tative decision he arrived at? Why
should Central Government fight shy
of this decision? Let the Supreme
Court decide that under section 51(3)
a filing junisdiction cannot be got,
then we will be prepared to take it
consistent with the provisions in our
Constitution I may not be sharing
the views of the Trivandrum people,
but it necessarily gives rise to this
inference, that so far as the people of
Kerala are concerned they are treated
in a step-motherly fashion.

This has been the feeling there
and on behalf of those persons whom
I represent I respectfully implore
the Ministry of Law to put a saner
interpretation on this matter and
move the responsible quarters for
referring the matter under article 143.

I have again to refer to a matter
where there is need for revision under
the Criminal law. Lack of time pre-
vents me from going into details,
but I would say that in all cases
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where a firing is ordered by any au-
thority—it is in most extraordifary
circumstances that a firing is ordered
—a judicial enquiry must follow
under a statutory provision and statu-
tary minimum damaeges should alwo
be providedl Where an officer has
acted irregularly, otherwise than
illegally, if any officer has acted irre-
- gularly he must be, in law, liable in
damages for shortened expectations of
life. Such provisions are absclutely

necessary consistent with social
justice.
Mr. Deputy-Speaker: The hon.

Member’s time is over.

Shri Easwara Iyer: Sir, I have more
to say.

Mr. Deputy-Speaker: This House
can hear the hon. Member at another
time.

12.28 hrs.
"Shri R. J. Rao (Koraput): Mr.
Deputy-Speaker, Sir, as 1 went

through this book showing the sub-
jects allotted to the various Minis-

tries, I found that the Ministry of
Law....
Mr. Deputy-Speaker: The hen.

Member may ftry to conclude his
remarks in ten minutes.

Shri R. J. Rao: I will try, Sir.
I find that the Ministry of Law has
not been allotted subjects that pertain
to it. The appointment of Supreme
Court Judges and High Court Judges
is given to the Miustry of Home
Affairs Similirlv, the items criminal
procedure and (riminal law which do
form part of law should have been
allotted to the Ministry of Law. I do
not for a moment mean that the Min-
istry of Home Affairs is dominating
over the Ministry of Law. But, all
these matters are connected with the
Ministry of Law. The Minister of
Law should be the Minister 6¢ Justice
and he should be in charge of all
these portfolios. N

Mr. Deputy-Speaker: That might
be a wider question, not for the
Minister of Law to answer.
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) Shri R. J. Rao: I quite agree. The
joint responsibility of the Cabinet is
there. ¥

Mr. Deputy-Speaker: Here we are
concerned with what this Ministry has
done with the jobs entrusted to it.

Shri R. J. Rao: What I would like
to impress upon the House is that
the Minister of Law is responsible
for judicial appointments and also for
the administration of justice. Of
course, the Cabinet is jointly respon-
sible, I do not dispute that. |

Shri Tangamani (Madurai): It is
separation of judictary from execu-
tive at all levels.

Skri R. J. Rao: Next I would deal
with the oft-quoted principle of sepa-
ration of judiciary and executive. We
have been fighting for this principle
even from the British times. After
we achieved independence we are not
going ahead with this principle.
Several State Governments have not
so far implemented this principle. My
submission is that every State Gov-
ernment should be called wupon to
implement this and see that the
judiciary is separated from the exe-
cutive.

In this connection, I would like to
say that in a welfare State, the posi-
tion of pdministrative law has also to
be considered. We have adopted the
democracy of the British parlia-
mentary type, but the position of the
administrative law in a welfare State
with its growing activities has also
to be considered. . We have to see
what powers are to be given tg the
administrative tribunals and the right
of appeal or superintendence over
them should not be taken away. Of
course, the superintendence. of the
High Court and also of the Supreme
Court is there in certain circum-
stances. But it has to be seen that
where an administrative tribunal is
appointed, this right of appeal to a
higher authority is there.

A few days ago, the Finance Minjs-
ter declared on the floor of this House
that he would prefer appointing a

network of administrative tribunals
to go into the disputes regarding the
pay or wage structuge and so on. But
in all these though I concede the
necessity of the administrative tri-
bunals in a democracy, the principle
that these tribunals should be all
sovereign could not be conceded.

1 next refer to the law'’s delays in
the administration of justice and in
the disposal of cases. At present,
civil cases take a long time to be de-
cided upon. It takes a long time for
a shit to be disposed of under the
Civil Procedure Code. There is also
long delay in the disposal of criminal
cases. Of course, this problem has
been entrusted to the Law Commis-~
sion which is required to go into the
state of the existing laws and devise
ways and means for the speedy im-
plementation of justice. But unfor-
iunately, the Law Commission has
taken a long time in submitting its

.report. In September, 1955, the Law

Commission was constituted and we
are given to understand that its time
will be extended up to the end of
December, 1957. My submission to the
Law Minister is that the Law Commis-
sion should expedite its work and
submit its report and recommenda-
tions and that the recommendations
should be implemented soon.

Next I would deal with the draft-
ing of the legislative enactments.
Any amount of illegalities and loop-
holes are to be found in the Acts
that have been recently passed both
by Parliament and the State legisla-
tures. I would request the Law
Minister to bestow greater attention
on this and see that in the matter of
drafting all these laws, these irregu-
larities or loopholes do not get in. If
they get in, the result is that the
litigants and the poor men are hit
hard. For instance, the Life Insu-
rance Corporation Act, sub-section (1)
of section 11 has been given an in-
terpretation by the High Court which
held that the section is ultra vives.
The position is still worse in regard
to the State enactments. I am glad
to find from the newspaper Tepors
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that the hon. Minister is going to con-
vene a meeting of all the State Law
Ministers on this subject, and that he
is going to see that hereafter draft-
g 18 given great 'importance and
high priority and that hereafter a
better system would be evolved.

I would also submit that some years
back there was a proposal to give legal
assistance to poor clients free of cost.
Questionnaires were sent to all Bar
Associations m the mofussil, but I do
not know at what stage the matter
stands. I would request the hon. Min-
ister to consider and see 1if this ques-
tion could be taken up.

Next, I would réquest the Law Min-
jster to consider the question of the
creation of an All-India Bar This
question had also been previously
taken up. There should be a unifica-
tion of the bar and the Mimster should
see that there 1s one grade of lawyer
throughout the country. At present,
various States have laws regarding
legal practitioners and these laws
differ, and similar 1s the case with
regard to the fees. There should be a
umform system, and there should be
a uniform grade of lawyers and a
uniform system of fees, so that the
clients can approach with certainty a
lawyer and have the case argued.

Next, I would refer to article 222
of the Constitution which empowers
the Government to transfer jyudges of
one High Court to another High
Court. This 1s a very salutary rule
incorporated in the Constitution. The
transfer of judges from one High
CTourt to another 1s highly necessary.
In cases where a particular judge
occupies the bench for more than five
or six or eight years, 1t would be in
the interests of the country that the
particular judge, however impartial
he may be, is transferred to another
High Court. However impartial he
may be, he would naturally acquire
some likes and dislikes, and it would
be better that article 222 is imple-
mented 3m future. This question
should be considered.

Lastly, I refer to the Election Com-
mission The Election Commission 1S
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given wide powers under article 324
of the Constitution. It was experienc-
ed during the last elections that.the
Election Comnussion passed certain
orders and these orders are final.
Some inconvenience was felt by the
contesting candidates and parties. At
the last moment, some constituencies
were newly delimited and changes in
the system of balioting were intro-
duced So, I would request the hon.
Law Mimister to bestow a greater
amount of superintendence and super-
vision on the Election Commission
and see that whatever rules are pass-
ed by the Commission, apart from the
technical or formal rules, especially
those rules which materially affect the
clections, better attention iz paid to
those rules, and those rules are placed
before Parliament before they are put
mto force.

Shri Surendranath Dwivedy: 1 want
to be very very brief, and refer to a
specific matter regarding the election
petitions  Gencerally speaking, the
elections have been run fairly and in
an impartial manner. I have no grie-
vance as regards that, nor do I sub-
scribe to the theory that the powers of
the Election Commission should be
curtailed. But I feel there have been
certain lapses or neglect, whatever
one may call 1t, which to me appear
to be very serious.

In the first general elections, there
was an election petition against one
ex-Mmster, Shri R. K. Bose. He was
a member of the Congress party in
the Orissa Assembly. The election Tr1-
bunal that was appointed, disqualified
him for six years, and an appeal was
then preferred in the Supreme Court
The Supreme Court held that the
election tribunal that was appointed
had not gone into all the matters
referred to in the.election petition and
that therefore, this matter should
again be referred to the same tribu-
nal. But, unfortunately, although the
Flection Commission appointed a
tribunal, but not with the same per-
sons who constituted the first {ribu-
nal. There was a runour t
wire~pullings were done and
same persons were not there. 1

3!
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[Shn1 Surendranath Dwivedy]

want to go into that matter, but the
fact remaing that the new tribunal
or the changed tribunal that was ap-
pointed gave a verdict in favour of
Mr. Bose and rejected the petition.
An appeal was preferred in the High
Court aganst the decision, and the
High Court held that the new election
{ribunal that was appointed had noy
loous stands to decide the 1ssue and
that the matter should be referred tv
the previous tribunal. Nothing has
been done in that respect; nor andther
tribunal was appointed; nor the Sup-
reme Court was mnformed about (he
difficulties 1n appointing the same tri-
bunal, as a result of which the person
concerned who was disqualified by
the tribunal again contested the elec-
tton and got himself elected P

Shrimati Renu Chakravartty: Was
he appointed as a Mmister?

Shri Surendranath Dwivedy: He
could not become a Mimster because
there were several allegations against
him. I do not want to go mnto them
Therefore, 1t would seem that unless
we take some speedy action regarding
the disposal of election petitions, 1t
would be very difficuit, and the whole
elections would be unfair.

There 18 another thing to which I
would hike to refer The House must
have known that even during the first
general election, there were com-
plaints about the ballot boxes The
Godre) boxes especially were said to
be defective I know that in Orissa
Godre) boxes were used I am inform-
ed that before a month of the polhng,
the defect in the Godre) boxes was
pointed out to the Election Depart-
ment in Orissa and, the Godrej Com-
pany was also informed about it
The company ultimately wrote
to the person concerned that the
boxes were made according to the
specification given and with the
approval of the Election Commission,
who were the proper authornty to
be approached. The Election Com-
wmission, did not go 1nto the
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matter, although I am told that in the
Election Department of the Govern-
ment of Orissa, it was demonsirated
that the boxes were defective. When
the polling is going on, when the final
seal 13 not put, it 15 possible to open
the box and transter the ballot papers
from one box to another. Still no step
was taken and the same boxes were
used in the last general election. It is,
therefore, inferred that in some cases,
1t is possible that the boxes were
tampered with and votes transferred.
Things happened which were said to
be unfair Therefore, I would like the
Minuster to refer this matter to the
Election Commusajon or come forward
with a statement in the House as to
how far these things can be remedied.
In future, let us not hear complaints
like this, that the Election Commis-
sion neglected things, which were
very mmportant and serious in all res-
pects

Shri Pattabhi Raman (XKumbako-
nam) 1 am afraid that the legal pro-
fession, to which I have the honour to
belong, has not in recent times been
sharing the glory that it used to share
1n the olden days in the building up of
the national hife and in the contribu-
tion to the administration of the
country The lawyers must regam the
position they held originally After
all, the father of the nation belonged
to our profession; our Prime Minister
belonged to our profession—I need
not enumerate the numerous persons
who belonged to our profession

I do not share the view of my hon.
friend from Kerala that we are not
keeping in touch with the dynamic
forces in the country today nor do I
concede that we are reactionary and
are not moving with the times. I
would submit with great respect that
we are well-qualified 1n every de-
partment, and we will only be too
willing and ready to rush to the md
of the Government and the adminis-
tration, wherever we are needed
and whenever we are needed.

I submit in the first instanee that
legal education and the Bar should
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be placed on an all-India basis. Like-
wise the judiciary also. I feel that the
Qualifications of lawyers and judges
all over India should be the same and
there must be a free transfer of judg-
es, 50 that we will have judges with
an all-India outlook, functioning in
the various places It will add to the
homogeneity in the country and it
will certainly counteract fissiparous
tendencies that may be obtaining
in the various parts of the country
The Madras State Bar Federation
have submitted complete answers to
the questionnaire sent out by the Law
Commission and we have stressed
inter alia there the various aspects of
legal education and the equipment
for the judiciary

I next come to the sad fact that
there is no mention at all of lawyers
or the legal department in any of the
Government publications of recent
origin India—1957 refers to a number
of matters mcluding Manipur dances,
to various departments and various
institutions 1n all parts of the country,
but not a word about the poor law-
yer I think he deserves some httle
mention After all, I am astounded at
the work done by the legal depart-
ment and the amount of achievement
that we have had in the last five or
siX years Now the Hindu law of suc-
cession 18 different, our 1deas of pro-
perty have changed, we have abohish-
ed zamindaris We have got a sepa-
rate code for compensation where-
ever lands are acquired by Govern-
ment So much has been achieved,
but not a word about the legal depart-
ment or the lawyer is found n any
Government publication except

Mr Deputy-Speaker Would the
hon Member like to be bracketed with
Manipur people?

Shri Pattabhi Raman I wish
to refer to this eight-page bulletin,
which is very useful to us I submit
that we deserve, and there 15 need

to
separation of the judiciary from the
proud to

say, has been achieved almost cox-
pletely m Madras We have been the
pioneers 1n that direction and I have
no doubt that other States will
follow That is very essential for the
proper admmstration of justice, es-
pecislly criminal justice.

With regard to legal axd for the
poor steps have been taken in sowme
States Some act and some do not act.
I submit that all aid should be given
to the poor in whatever manner they
need 1t Here while talking about this
matter, I wish to stress with all the
strength at my command to the wiek-
edness of the stamp charges 1n various
States In Madras, we have to pay
74 per cent ad valorem stamp charg-
es on litigation without any upward
Tarnit.

I will give you an nstance Sup-
posing & great family had domated all
their lands to the nation and the
trustees have to fight to recover from
transpassers some land, say worth
Rs 5 lakhs In Madras they will have
to pay Rs 40,000 and odd as stamp
charges—74 per cent ad valorem with-
out any upward limit I am glad
some States like Bengal have fixed
an vypward hmit of Rs 10,000. There
are States which want to make money
out of litigation It i1s wholly oppeosed
to the great Magna Carta prmciples
‘To no one will we sell justice”, etc
but yet justice 1s being sold. The
usual answer trotted out by the
Minsters 1n charge of legal depart-
men{s In the States 1s that the civil
admimstration is not running at a
profit But they include the cdst
of the magistracy and the
criminal courts

18 no profit Is it not a crymg shame
that the States should make
out of the misery of the litigant?
After all, he does not resort to liti-
gation unless he is forced to do it; &
is not as if all people
tion It 13 a shame

E

11
i



6593 Demands for Grants 2 AUGUST 1657

{Shr: Pattabhi Raman]}

sort of uniformity would be achieved
1 this matter, as in so many other
matters

So far as the simplification of Law
15 concerned much has been achieved
1 will give one example Mayne’s
Hindu Law 13 a big book with a
thousand pages I had the honour of
collaborating in the 10th and 1lth
editions of that book But now after
the laws that we have passed recent-
ly, so far as Hindu law is concerned,
that book needs to be reduced to one-
third of 1its size, because matters hke
bandhu succession and so many other
matters are now absolutely out of
datc and they are mteresting
only as ancient monuments There-
fore, I would suggest that while the
legal profession 1s co-operating m
every manner in the simphfication of
law, 1t should be given proper recog-
mition and as many lawers as poOsSi~
ble should be made use of for various

purposes

For example, there 1s a dichotomy
already in exastence, so far as plead-
g and acting are concerned Con-
veyancmng 1s done even where there
are not solicitors and barristors as In
Calcutta and Bombay We have
barristers in Madras, but they become
advocates the day they start to prac-
tise there Even i places hike Madras
there 1s a clear dichotomy There are
people who are doing conveyancing
work and there are people who are
pleading mn  courts Conveyancing
will become expert if we do like this
1 will give you an mnstance to show
m what way lawyers can be made
use of, so far as the geting up of the
documents and their registration are
concerned The Companies Act today
is a very cumbersome enactment.
There are so many enactments which
need the advice of a lawyer at every
step I submut that before every im-
portant document is registered, it
should contain the signature of
a lawyer as having advised the
person concerned. It will certainly
help to relieve the great unemploy-
ment 1n the profession and avoid
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much confusion After all, it was not
their fault There were only twenty-
five or thirty when they joined the
profession and they had them very
different ideas of the profession All
of a sudden, they are left high and
dry They cannot become useful mem-
bers of society unless they are res-
pected, unless they are told in what
way they can be made use of. I have
no doubt that this wall engage the
attention of the hon Mmuaster

1 find there are three wings func-
tioning so far as the Law Comris-
sion 1s concerned One section has to
deal with statute law and they are
trying to codify the statute law and
bring 1t up to date on an all-Indian
basis A second wing has made sug-
gestions with regard to the lability
of the State in tort, parhiamentary
legislation with regard to sales tax,
Limitation Act and a proposal that
the High Courts should sit for a few
days at different places in the States.
Their work 1s not all embracing I
submit that they should engage them-
selves more with the rationale of the
law and the junidical principles and
any suggestions commg from them
will be of ymmense value to us I
sincerely 1 conclusion hope that an
attempt will be made to place all the
lawyers and the judiciary on an All
India basis, and that this will engage
the attention of the Ministry.

At wwet (fasgix) : sorsaw
wgrea, 79 fafy aww & awiw F
g wurar T ¥ &, Faw & o
T AT W AT WTHRAT FCAT ATEAT
g

7g wdwr fagre § fr g =
g s A e € 1 @ F
®r§ oy 7 §, dafe ot oF wm-
#frr weer 7 war, e ow @ & wee
7g % v Afaw 1w a1 e qwd-

wqfe Wi hferd W, wafy wd-
qrere wivr Wi " afe o,
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faw Pt T W 3w & N geew
off g nfigd | agw ¥ W A XW
w1 gayr # fawar war € ) F saT R
F § | FaTRY N TR 7 o 7%
s wrew Py § WK gt o Q-
fame wfwge frawe e o & 1
3f e 37 #Y grew ag & fr e ofY
afefqrer wfrds N = v &
IR F I7 W erafes 7 vwr T
g WX o w1 ag T € 9§ F Ak
# ow ad Toarq fefigee afage A
feq¥e T qadt & fir 3 § T w14
frar & 9 sAATT W gwA €
' w1 Al afage w ¥ g
qear I 1 qAfrww wfwgs e
s w7 § ¥fer fefgwe afoge
FTHFH & QT 7 RNE WY
wafad erarfas ¢ fr yfifaaa wfagz
7g gaa fr 3= &t gl fer & s
9T 7 Fo g ¥fe af &
aqr 7 FX Y gy awnr & f 9w Y
foid v 7 &y ol | F Fg g
fafq sxrerw gw 7 s % fis 9T
w3 § 9 fiferaer afwsder & wave
D € 37 & X 7 0 fefge afaege
foaYZ aT  ag a@ faewor aw &0
wafs gt Ak goifaas fawm
£ w9 5T faar W g

Pandit K. C. Sharma (Hapur)®
With your permussion, I may correct
the Member Report i1s made with re-
gard to the work done not the method
or the judgment,

ot wwedt : F awwar § fr oo
ifead Wi gwiwgfer @ faega
g w¢ fear mqr & @ oF fifars
wfrgz ¥ v ¥ A fefge
afrege w1 Fee 7t &Y anfed awiif
77 geirfer w1 & &
¢ gl ww frw @ o F s
wrsfoe wo wger § wg 7z ¥ fe
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gordt | goeh QW g
fir 73 agw e @) 1 F wwr & e
w1 UF IEIETH @A Ager § Wi
weatT g § fr 9 e F qwfy
iferadt we §, 9% 59 T gw W
t|ﬁmttﬂ'@§ia‘6(==ﬂ
¥ [FT w9 @ &) O 1 b
sffee Y gefd sw ¥ ax & @
sqreT 7€ w1 & daw qo @
wgal 6 wror Q¢ 7T & a9 §
sror O% ¥ A feufor aw afr gf
21 %7 TR T W™ At U
AT e @
S ATNTX & A v g g
T #T WIT 9gT & WA W0 Ay
g1

IR WP WU I HE-
aar & wew w7 Y W E

Y gwedt ;W ue oTTmy 2
fraeamgarsfam g |

o T AT Ay g & ol g
fF A age disr @ omar § dfww
girfeae afage qar afr R 4
aqiq ey § g foadr wedy o
firer T 3P o &% 37 T wHe A
g o o o wemy aforsy ad
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wrger § fv o owr fadw vl 2
# @ qren § s @ wr w0 Y g
Y omar § 1 gX ¥ g & fe o e
ar e & ¥ xw wwrT o gere
waar § A Sw A v «F F =y A
amer § 1 dfewr gk gy qrievE wix
gitwr o & 7t oo o o &
wre vk froby 7Y oy ror ) # wmwor
g f x® v ww oW e ff =
& omer § 1 & W f fafe e
W A | R

¥ e sleerd wic qv
feer W 39 wradr A Ok W
WT ST wreTee s s g 0 F
e ot Y § ¥ew o wrawt W

froe W e TR om0 3
T § tos, tol WX tle | W

WG W T AW | {OWAR
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¥ g T gfre ST W T e ¥
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Shri A. K. Sen: Mr. Deputy-
Spegker
Shnrw:samuﬂ:emm-

ter begins, may 1 submit, Sir, in this
even the points which are
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brought out in the cut motions could

not be elaborated by independent
speakers?

Mr. Deputy-Speaker: This House
has decided one hour. More minutes

could not be compressed into that
hour.

8bri Tangamani: 1 request that the
hon. Minister may meet all the points
covered by the cut motions though
4hey were not developed in any of
.t’e speeches.

Shri A. K. Sen: It has been very
pleasant indeed to notice so much
enthusiasm for the work of a Ministry
which functions rather peacefully,
beyond the pale of controversy. I am
very much obliged to the hon. Mem-
bers of this House for introducing’
into the debate impartial and cons-
tructive suggestions,. whether they
have been on the opposite side or on
this side. That is really a very signi-
ficant thing so far as our Ministry is
concerned. It shows that we do dis-
charge a useful function for which our
demands are very frugal. I am oblig-
ed to those who have expressed the
opinion that the Law Ministry should
be given more importance than it
enjoys at the present moment. That
is indeed a matter not for me to
answer, but for others to answer. It
is not a matter which is pertinent to
the work of the Law Ministry.

13 hrs.

Shri Tangamani has requested me
to deal with all the cut motions. I do
not think it will be possible to do so
within the period allotted to me.

An Hon. Member:
some more time.

Shrd A. K. Sen: But I shall certain-

ly try to deal with the substantial
ones.

Mr. Deputy-Speaker;: The difficulty
that I shall have to ring the bell
d not the hon. Member.

8kri A. K. Sen: Let me now deal
with the points raised in the course
. of the debate this morning. The hon.
from Kersla has introduced

You can take

gE

§

Demands for Grants, Gboo
the subject of social justibe, funda-
mental rights, equality before the law.
1 do not suppose that it can be con-
tended for a moment that the law of
this country is not based on those high.
principles or the laws do not recog--
nise those principles to which we all
owe our allegiance, It is only neces-
sary to quote from the Constitution.
the preamble which forms the beasis-
of all laws in this country. I suppose-
the greatest achievement of free and.
independent India has been and will.
always be its Constitution which has
given it the place of the greatest.
democracy in Asia and which it is for-
us to maintain. It is necessary again.
:9 quote the preamble of the Constitu--
ion.

WE, THE PEOPLE OF INDIA,
having solemnly resolved to constitute-
India into a SOVEREIGN DEMOCRA-
TIC REPUBLIC and to secure to all.
its citizens:

JUSTICE, social, economic and poli--
tical;

LIBERTY of thought,
belief, faith and worship;

EQUALITY of status and of oppor~
tunity;

expression,.

and to promote among them all

FRATERNITY assuring the dignity-

of the individual and the unity of the
Nation;

IN OUR CONSTITUENT ASSEM-
BLY this twenty-sixth day of Novem-
ber, 1049, do HERERY ADOPT,
ENACT AND GIVE TO OURSELVES
THIS CONSTITUTION. .

That is the answer to the points.
raised by the hon. Member from.
Kerala; nothing more need be said.

Shrl Easwara Iyer: I did dispute-
that. Iu‘xdthatmchprovi::hvl:
beenmdeintheCm:ﬂmﬁm. our*
obligations must be consistent with
that and we must develop a legal’
Philosophy in that respect.

Skl A. K, Sem: Any law or
administration of justice which
travenes those principles will be
hnd\mnvlm;mthln‘m
be said on that.

jree
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Regarding the question of revision
of laws and judicial reforms, they are
certginly urgent needs. There will be
no attempt on our side to minimise the
impprtance of those two subjects. As
hon. Members are aware, the Law
Commuission was constituted to deal
with two specific problems. The first
may be described as administration of
justice; the second the work of law
revision The deliberations of the
Law Commission on the first problem
is awaiting completion and their report
is expected by the end of this year.
Hon. Members will no doubt be
apprised of the report and I can assure
them that all necessary legislation will
be undertaken to expedite cheap and
inexpensive justice.

Regarding statute revision, the Law
Commussion has uptil now produced
four reports on four specific subjects.
They would do credit to any Law
Commussion in any part of the world
1 have myself gone through them and
I have nothing but admiration for the
excellent work they have done so far.
I have no doubt that when their
labours will be completed this country
will be given a set of the finest laws
which you can imagine

1 would lhike to say a few words
more on the necessity of preventing
delays in the admimstration of cwil
and criminal justice and to make both
cheap and inexpensive. It is true that
due to various causes which it 1s not
possible to deal with during the shorl
spell of time allotted to me this morn-
ing, litigants have justly felt and are
feeling that they have to wait for an
indefinite period in getting )ustice,
whether it is in a criminal court or a
civil court. 1 agree with the hon.
Member from the United Provinces
sbout many of the complaints which
he has given expression to this morn-
ing. He expressed a feeling which is
current among the litigants in general.
Whether all the complaints are true or
not is a different matter, but the feel-
ing that justice is delayed must be
taken note of and serious note of. For
that purpose various expedients are
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under examination, including the in-
vestigation of the Law Commission.
Hon. Members must have read aiready
the various steps which the law
Ministry have initiated for the pur-
pose of formulating a set of rules or
laws which would henceforward make
justice speedy and cheap.

I may give a few indications here
and now which are not finally decided
upon, but which may be discussed by
hon. Members and in future we might
have further discussions on them.
Take for instance, the High Courts
which have been the subject of con-
stant complaints both from the Iliti-
gants as also from government depart-
ments It 1s not necessary agam to go
into the causeg which have been res-
ponsible for the huge arrears which
have accumulated 1n the different
High Courts of India Nor 1s it neces-
sary agamn to dwel on the causes which
prevent expeditious disposal of cases
pending before the High Courts. Hon
Members are aware that most of the
High Courts have been given addi-
tional judges, including the Calcutta
High Court We are also contemplat-
mg the question of introducing writ-
ten arguments in appellate stages. It
1s a complaint of litigants and some-
times of judges that there are many
advocates who do not know how to
make their speeches short and incisive
and as a result much more time is
taken up than is actually necessary to
assist the courts.

Shrl Easwara Yyer: Some )udges
sleep alto

Shri A. K. Sen: It 1s for the Bar to
pull them up A healthy Bar would
always pull up a judge who sleeps.
That 1s the tradition of the Bar and
I hope the Bar will keep it up.

Mr. Deputy-Speaker: When written
arguments are given they have to read
them at home Who will pull them up

then?

Shri A. K. Sen: Then there is the
question of refusing adjournments
repeatedly on flimsy grounds. Various
other methods are under examination,
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but no final conclusions can be reach-
ed before the report of the Law Com-
mission is available.

Some hon, Members referred to the
question of introducing administrative
law, in order to reduce 4he work of
High Courts and also civil courts. It
is a matter worthy of examination,
and I can assure the hon. Members
that the Law Ministry is having the
matter under its examination. It is
too early to say yet what the conclu-
sions of the Ministry would be, and
necessarily we have also to depend
upon and take into account the report
of the Law Commission which may be
submitted by the end of this year.

The next question raised by the hon.
Member from Kerala is the separation
of the judiciary from the executive.
Several other hon. Members also have
touched on the same gquestion. In
most of .the States there is already a
complete separation of the judiciary
from the executive. Not always does
that bring about speedy justice or
inexpensive justice. The High Courts
are completely free, most of the civil
courts are completely free—why most,
all civil courts are completely free
from the executive in every manner,
and yet there is delay, there are
arrcars, there is corruption, and liti-
gants have to pay more than they are
obliged to pay under the Ilaw for
having anything done in a court of
law. So, the separation of the judi-
ciary from the executive is not always
the panacea for all ills. Some other
steps have to be taken into account
and devised.

We have tried mostly in West
Bengal—and the Law Minister of
Kerala has responded to that sugges-
tion very quickly—having combined
committees of senior Judges and
representatives of the Bar for each
court to deal with the question of
delay, corruption and other problems
relating to courts, so that the primary
need of meting out cheap and speedy
justice to the litigants may be ensured
from day to day. It is my firm con-
viction, and I am sure the hon. Mem-
bers here will agree with me, that no
court of law can function free from
corruption of the administrative offi-

2 AUGUST 1957

Demands for Grants 6604

cers below and au court can mete out
speedy and cheap justice to the liti-
gants without the co-operation of the
Bar, and the bar owes to the nation
and the litigants whom they serve the
duty of rendering all assistance possi-
ble to the courts in discharging the
paramount duty.

The Bar in many States has respond-
ed. There have been difficulties creat-
ed. Some High Courts have raised the
question as to whether such commit- °
tees would not be interfering with the
paramnount  superintendence of the
High Courts. Another view is posgi-
ble in the matter because this has
nothing to do with the superintendence
of the courts. It is a matter touching
on the public side of the admin-
istration of justice in which
consultative committees  consisting
of representatives of the Bar
and the Bench sit together to deal
with specific complaints regarding
corruption and delay. In my view that
1s the only way by which these two
evils can be got rid of. If there is
any such legal difficulty felt in the
way of implementing these consulta-
tive committees drawn from the Bar
and the Bench, necessary legislation
may have to be undertaken, but the
paramount duty of serving the publc
must be followed and complied with,
and no technical objections can stand
in the way of the implementation of
these very healthy measures,

My hon. friend Shri Jaganatha Rao
again has said—it is certainly very
pleasing to me—that the Law Minis-
try has not been given enough import-
ance. That, as I have said, is not a
matter to which I should reply or
should really be called upon to reply.
He has also touched on administrative
law. I have replied to that aspect of
the matter. Then, delay in the civil
and criminal courts. That has already
been replied to.

He has raised the question of article
222, namely the exercise of powers by
the executive in transferring a High
Court Judge from one High Court to
another. It certainly is a very extra-
ordinary power. The power in its-
terms is unlimited and no condition is:
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prescribed for its exercise by the
«executive, but as the executive in any
democratic set-up must act respon-
sibly, this power under article 222
must be exercised with due care and
«<aution. Though in terms it is unlimi-
ted, and though according to its speci-
Afic provisions the executive is not
-answerable to any one but Parliament,
yet for the purpose of preserving a
fearless and independent judiciary
which is the greatest safeguard for
preserving democratic institutions and
rights, it is necessary that these extra-
«ordinary powers in the hands of the
executive are exercised with due care,
caution and restraint, and I am sure
the hon. Members who are in favour
<ot the executives exercising these
powers would agree with me that
these great powers have to be
exercised very, very rarely It
is only in rare cases where
it becomes important for the pur-
pose of ensuring incorruptible jus-
tice in a particular High Court that a
Judge should be transferred from his
‘Court to another, and I have no doubt
that under our Constitution any exe-
cutive that is entrusted with the Gov-
-ernment of this country would observe
-that rule of care and caution.

The next guestion on which most
of the cut motions have been tabled
is the question regarding the work and
tfunctions of the Election Commis-
sioner. No doubt there have been
cases here and there of rules for the
conduct of elections, for the prepara-
tion of electoral rolls and other rele-
vant rules being broken. Whether the
complaints are genuine or not is a
different matter, but I can say this
with firm conviction, and I am sure
most hon. Members will agree with
me, that one of the greatest things
that our Constitution has achieved is
the setting up of a fearless and inde-
pendent Election Commission which
has undertaken and carried out the
work of conducting elections covering
a population of nearly 400 millions of
people m a country where even a few
years ago our ex-rulers used to think
democracy was impossible, in a coun-
try where it was freely expressed that
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it would be impossible to introduce
universal adult suffrage. The require-
ments of the Constitution of giving the
right of vote to every one, and the
right to every adult man or woman to
choose his own representative and his
own Government have been admirgbly
discharged by the Election Commis-
sion set up under the Constitution. It
is not only that we feel flattered our-
selves by what has been done undar
the Constitution by one of the integral
organs of the Constitution and the
Government, but it is a matter which
has been very freely acknowledged by
the outside world. It is only here in
the whole of Asia that amongst a vast
population suffering from all sorts of
evils, poverty, disease, illiteracy ete.,
that we have set up a machinery
which has during the last two Gene-
ral Elections successfully discharged
ithe responsibilities demonstrated by
a responsible electorate. This House,
and representatives drawn from every
shade of opinion from every political
party worth mentioning, will speak for
the efficiency with which the elections
have been conducted, showing thereby
that the electorate has been taught its
role and that those who have run the
machinery have in fact run it very
very well. No law need be amended
for this purpose, and no principle of
ours need be changed. What is neces-
sary is to check the evasion of laws,
the breach of rules in particular inst-
ances. That is for the hon. Members
here to ensure, and the different party
leaders to ensure.

The question of ballot boxes, the
question of voting by purdanashin
ladies, and various other maiters
covered by the different cut motions
have been made fool-proof by the
rules. If they are observed, they are
immune from any vice. But if they
are not observed by those who are
entrusted with the work, then like any
other rule, they may break down. But
I am happy to say that they have been
observed universally, excepting pos-
sibly in very very rare cases.

I think that really brings me to the
end of the 15 minutes allotted to me..
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Mr. Depuily-Speaker: 25 minutes.

Shrl A K. Sen: I am thankful to
you and the House for the mdulgence
extended to me, and the few kind
words extended to me. I hope that
the Ministry will Iive up to the expec-
tations raised in the House in the
course of the debate this morning.

Shri Surendranath Dwivedy: What
about the specific point which I raised
about the election petition?®

Shrimati Renu Chakravarity: He
means Rajkishore Bose’s election.

Shri A. K. Ben: I am not posted
with the faots of the case, because
that is not the subject of any parti-
cular cut motion But I can tell the
hon Member that the rules regarding
election petitions are perfect and%are
not capable of improvement What 18
necessary 18 that those who are chosen
to man the election tribunals are
chosen with care and the Bar which
18 represented, .

Shri Surendranath Dwivedy: The
Minister has not answered my point
Perhaps, he was not here when 1
spoke, and he has not understood what
I saxd

Shri A K Sen: I was here very
much

Shri Surendranath Dwivedy: The
High Court held that another election
tribunal should be appointed

Shri A. K. Sen: I was here 1 have
told the hon Member already that I
am not posted with the facts of this
case So, I cannot deal with it That
was not made the subject-matter of
any cut motion What the High Court
has held, why 1t has held so are all
matters which need investigation But
the running of election tribunals 1s
governed by rules of procedure, and if
the personnel 18 chosen properly, I do
not see any scope for improving the
Tules

If there has been any tribunal which
has not done 1its duty, there are the
appellate authorities which will set it
night That 13 the function of the
apppellate authority Even in ordi-

should be agitated in a particular man-
ner I suppose if there has been any
case of malpractice by the tribunal, it
18 a matter for a speciic complamt to
be addressed to the Elechon Com-
mission

Mr. Deputy-Speaker: The follow-
ing are the cut motions intimation of
which was given at the Table

Demand No No of cut
motions

73 1132, 1133, 1134

4 1187 1138,

75 1141, 1142,

Shri Sadhan Gupta (Calcutta-
East) Cut motion No 781 also may
be included

Shrimati Renu Chakravarity: Yes-
terday, the Speaker allowed

Mr. Deputy-Speaker: I will mnciude
that also

Election Commassion’s proposals of
new method of Marketwng System
of elections wnstead of the
present one

Shri Tangamani: I beg to move

“That the demand under the
head ‘Mimnistry of Law’ be reduc-
ed by Rs 100~

Deltmatation of constituencies
Shri Tangamani: I beg to move

‘“That the demand under the
head ‘Ministry of Law’ be reduc-
ed by Rs 100"

Appamntment of retired judges on
election tribunals

Shri Tangamani: T beg to move:

‘Thit the demand under the
head ‘Ministry of Law® be redue-
ed by Rs 100"
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Delay in' disposal of appeals pending
before the Supreme Court

i

Shri Tangamani: I beg to meva:

“That the demand under- the
head ‘Administration of Justice’
be reduced by Rs. 100.”

- »
Heavy costs for filing of appeals
before the Supreme Court against the
decisions of Industrial tribunals

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Administration.of Justice’
be reduced by Rs. 100.”

Need for the ea'rly,'publication of the
Law Commission’s Report

Shri Tangamani: I beg to move:

\ “That the demand wunder the
head ‘Miscellanecus Expenditure
under the Ministry of Law’ be
reduced by Rs. 1007,

Need for new legislation on criminal
ldw, procedure and Law of Evidence.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Miscellaneous Expenditure
under the Ministry of Law’ be
reduced by Rs. 100.”

Need to iptroduce legislation for
minimising delay in civil and
criminal litigation

Shri Sadhan Gupta: I beg to move:

“That the Demand under the
head ‘Ministry of Law’ be reduc-
i ed by Rs. 100.” )

Mr. Deputy-Spéaker: I shall ﬁow
put the cut motions to vote. \

All the cut motions were put and
negatived

Mr. Deputy-Speaker: The question
is:
5
“That the respective sums not
exceeding the amount shown in
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the fourth column of the Order
Paper be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges which
will come in course of -payment
during the year ending the 31st
day of March, 1958, in respect of
the following heads of Demands
entered in the second column
thereof, namely f)e'mands Nos. 73,
74 and 75.7.

The motion was adopted. -~

[The motions. for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below—
Ed.]

Demanp No. 73——MINISTR;( or Law

“That a sum not exceeding

5. 1,00,56,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay~
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Ministry of Law’ ”.

DEMAND No. 74 —ADMINISTRATION
OF JUSTICE

“That a sum not exceeding
Rs. 1,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-

2

pect of ‘Administration of Justice’”.

DEMAND No. 75—MISCELLANEOUS¥
EXPENDITURE UNDER THE MINISTRY
OF LAw

“That a sum not exceeding
Rs. 3,65,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the'
31st day of March, 1958, in res-
pect of ‘Miscellaneous Expendi-
ture under the Ministry of Law’”.

MINISTRY OF TRANSPORT & COMMUNI-
CATIONS

Mr. Deputy-Speaker: The House
will now take up discussion of the
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Demands for Grants Nos. 82 to 91 and
127 to 131 relating to the Ministry of
Transport and Communications. As
the House is aware, 9 hours have been
allotted for the Demands of this
Ministry.

There are a number of cut motions
to these various Demands. Hon.
Members may hand over at the Table
within 15 minutes, the number of
the selected cut motions which they
propose to move. I shall treat them
as moved, if the members in whose
names these cut motions stand are
present in the House and the motions
are otherwise in order.

The time-limit for speeches will, as
usual, be 15 minutes for the members
including movers of cut motions, and
20 to 30 minutes if necessary, for
Leaders of Groups.

Demanp No. 82—MINISTRY OF TRANS-
PORT AND COMMUNICATIONS

Mr. Deputy-Speaker : Motion mov-
ed:

“That a sum not exceeding
Rs. 72,09,000 including the sum
already voted on account for the
Televant services be granted te
the President to defray the charg-
es which will eome in course
of payment during the year end-
ing the 31st day of March, 1958,
in respeet of ‘Ministry of Trans-
‘port and Communications’”

DeEmMaxp No. 83—Inpran PosTs AND
TELEGRAPHS DEPARTMENT (INCLUB-
ING WORKING EXPENSES)

Mr. Deputy-Speaker : Motion mov-
ed:

“That a sum not exceeding
Rs. 35,31,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the

31st day of March, 1958, in res-
pect of Indian Posts and Tele-
graphs Department  (including

working Expenses)’”,
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DeEmMAaND No. 84—PoORTS AND PILOTAGE

&
Mr. Deputy-Speaker : Motion mov-
ed: .

“That a sum not exceeding
Rs. 36,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res~
pect of ‘Ports and Pilotage’ ”.

85—LIGHTHOUSES AND
LicHTSHIPS

Demanp No.

Mr. Deputy-Speaker : Motion mov-
ed:

“That a sum not exceeding
Rs. 80,83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3lst day of March, 1958, in res-
pect of ‘Lighthouses and Light-
ships’ .

DEmaND No. 86—METEOROLOGY

- Mr. Deputy-Speaker : Motion mov-
ed:

“That a sum not exceeding
Rs. 88,84,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Metecrology’ ”.

DeEvianp No. 87—OvVERsSEAS COMMUNI-
CATIONS SERVICE

‘Mr. Deputy-Speaker : Motion mov-
ed:

“That a sum not exceeding
Rs. 67,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in res-
pect of ‘Overseas Communications
Service’ ”.
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PeMand NO  88—AVIATION

Mr, Deputy-Speaker: Motion mov-
ed

“That a sum not exceeding
Rs 2,07,74,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1 course of pay-
ment during the year ending the
81st day of March, 1858, in res-
pect of ‘Aviation’”.

JDEMAND No 89—CeNTRAL ROAD FuND
Mr. Deputy-Speaker: Motion mov-

“That a sum not exceeding
Rs 2,49,78,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1858, m res-
pect of ‘Central Road Fund”

DEMAND No 80—COMMUNICATION
(mNcLuDpING NATIONAL HIGHWAYS)

Mr. Deputy-Speaker : Motion mov-
ed.

“That a sum not exceeding
Rs 3,34,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come mn cource of pay-
ment during the year ending the
31st day of March, 1958, 1n res-
pect of ‘Communication (includ-
mg National Highways)'"”

DeManD No 91—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDI-
TURE UNDER THE MINISTRY OF
TRANSPORT AND COMMUNI-
CATIONS

Mr. Deputy-Speaker: Motion mov-

“That a sum not exceeding
Rs 4,57,94,000 including the sums
alreadv voted on account for the
relevant ‘services be granted to
the President to defray the charg-
es which will come 1In course
of payment during the year end-
ing the 31st day of March, 1958,
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m respect of ‘Miscellanecus
Departments and ather Expendi.
ture under the Mmistry of Trans-
port and Communications’”.

DEMAND No 127—CaprTAalL, OUTLAY ON
INDIAN POSTS AND TELEGRAPHS (NOT
MET FROM REVENUE)

1
Mr. Deputy-Speaker : Motion mov-
ed

“That a sum not exceeding
R« 14 45,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year epding the
81st day of March, 1958, in res-
pect of ‘Capital Outlay on Indian
Posts and Telegraphs (not met
from Revenue)'”

DeEMAND No 128—CaApPrrar OUTLAY ON
Civi. AVIATION

Mr. Deputy-Speaker: Motion mov-
ed

“That a sum not exceeding
Re 16777,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March 1958, in res-
pect of ‘Capital Outlay on Civil
Awviation’”

DEMAND No 129—Carrral OUTLAY ON
PoORTS
Mr. Deputy-Speaker : Motion mov-
ed
“That a sum not excepding
Rs 31208,000 be granted to the
President to complete the sum
necessarv to defray the charges
which will come in course of pay-
ment during the vear ending the
31st day of March, 19858, in res-
pect of ‘Capital Outlay on Ports’”

DeMAND NO 130--CAPITAL QUTLAY ON
Roans

Mr. Deputy-Speaker : Motion mov-
ed: ]
“That a sum not exceeding

Rs, 845,883,000 be granted to the
President to complete the sum
3
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necessary to defray the charges
which will come 1n course of pay-
ment during the year endwng the
31st day of March, 1958, in res-
pect of ‘Capital Outlay on Roads’".

Demanp No 181—Ortrer Carrran Our-
LAY OF THE MINISTRY OF TRANS~
PORT AND COMMUNICATIONS

Mr. Deputy-Speaker : Motion mov-
ed

“That a sum not exceeding
Rs 11,52,92,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the charg-
es which will come 1n course
of payment during the year ending
the 3ist day of March, 1858, 1n
respect of ‘Other Capital Outlay
of the Ministry of Transport and
Communications ’

Shrimati Renu Chakravartty
(Basirhat) Under the Mmistry of
Communications, I shall confine my
remaiks to the Demand under the
head ‘Aviatiop’

Actually for the last four or five
years almost every year, I have been
raising the question of the Civil Avia-
tion Depaitment the Indian Airhnes
Corporation and also the Air India
International We find that most of
the basic problems about which we
have spoken in this House agamn and
again have not becn attended to at all
by the Ministry during these five
years So I wonder whether 1t 1s
any use our debating upon these
Demands for Grants at all

This year, we are discussing the
Demands of this Mimistry under the
shadow of the strike notice which
has been given already by the Civil
Aviation Department employees’
Union I feel that if during the
course of these five years, the varnious
demands, and very legitimate
demands, which had been placed
before the Minwstry had been attend-
ed to by them, not only would our
services have been better, but even
this strke notice would not have come
about

For instance, at the time of the first
Pay Commuission, this Department was
absolutely 1n 1ts 1infancy There
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were hardly 23 aeronautical com-
munication stations, and 27 aerodromes
at that time But after Independence,
today, we have developed this Depart-
ment to such an extent that we have
got 67 aeronautical communication
stations and 70 aerodromes, we have
seven institutional centres, we have a
training establishment, we have &
stores department, a radio construc-
tion and development organisation
and so on All these have since come
mto bemng Since 1954, we have
indented for the latest techmical
equipment, radar equipment and so
on, and as a result, highly tramned
hands have now come into this orga-
nisation

At the time of the first Pay Com-
muission, the employees of this Depart-
ment were not even able to represent
their case before the Pay Commussion,
with the result that m many cases, as
for instance, 1n the case of radio
technicians and operators the pay-
scales were reduced from what they
were earlier 1n the British days  So,
1t 1s a very legitimate demand that the
service conditions of these people
should be looked into, for this 15 a
Department which works under cer-
tain special conditions

For instance, the lhiving conditions
of these people are very different f1om
officers They live in remote places far
from the cities and aerodromes, and
they have hardly any connection with
the cities There arc few public trans-
port facilities for them  Medical axd
also 1s very difficult to get at The
schooling of their children 1s a pro-
blem which has been discussed m
this House agamn and again

It was said that transport was gomng
to be provided for them Even m a
small matter hike this, 1n spite of the
promises held out on the floor of thig
House, 1t 1s only 1n a very few aero-
dromes and places of work that this
facility has been extended to the
workers

Then, there 15 the question of the
hours of work

That has been a long-standing dis-
pute regarding the employees work-
ing round the clock all the 365 days.
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Shn Ra; Bahadur knows 1t very well
I myself have yraised 1t four times
during the last five years We have
been told by calculation of hours that
they get 36 hours and 24 hours mn
between But a man who goes for
duty this morning at 7 goes back
again to duty tomorrow in the even-
mng at 7 This 1s how 36 hours are
calculated But if a man wants to go
for the week-end, it 1s not possible
for him to take that day off, because
he 18 agamn on duty in the evening

The workers have -even said this,
‘you arrange our time-table, do any-
fthing you lke, we are prepared to
follow the schedule, but we desire to
bave one day off ;n the week. We do
not want to work 365 days in the
year’ I think this a very very legi-
timate thing and this s a pomnt
which, with just a little arrangement,
can be met

Then agam, there 1s the question of
chowkidars—class IV staff We all
talk about it What has happened?
The question of their hours of work
has been debated on the floor of this
House agamn and agamn At one stage
I remember the Mimster—I do not
know whether 1t was Shr:1 Ra) Baha-
dur or whether it was the Minister—
sayng that this 1s a matter about
which we have agreed and we are
going to reduce the hours

Again there 18 the question of three
categories among chowkidars, the
casual, the intermittent and some
other, I think ‘alert staff’ or something
hke that One cannot understand
what 1s meant by this intermittent’
category Is it that those who are not
on the ‘alert’ category and are in the
intermittent category will have a few
hours of work and again they w11l go
oft for a few hours, according to the
Rajadhyaksha Report, or 1s it that
they will have to continue on duty
and they would still form this inter~
mittent category?

13-32 hrs
[Surr BARMAN ™ the Chatr ]

One can understuna what 1s meant
by the ‘casual’ categury but as regards
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‘intermittent’ category, one has to be
clear as to what is the meaning of it.

These are small points, but they
have been left unattended to; year
after year, things have come up and
been  discussed Sometimes _ the
Mister has agreed Then we hear
that the whole thing 1s held up We
are told sometimes that this Minstry
has agreed to 1t but the Home Minis-
try has held 1t up Up to what pant,
up to what limit can we go on dis-
cussing these things” And then the
whole matter 1s reopened in the next
year and the only occasion on which
we are allowed to discuss these things
1s when the budget demands come up
for discussion

Therefore, I feel that there 1s a very
good case for these people to put their
case before the Pay Commission
Let the Pay Commussion decide whe-
ther the Demands made by these peo-
ple are legitimate or not

I myself have been t:) many of the
aerodromes in the Assam area This
18 an area which 1s the most paying
so far as the JAC goes And what
1s the position regarding the Ciwal
Awviation Department employees there?®
Every year, as I go through the
budget estimates and budget demands,
I find that allocations have been made
for construction of quarters Now, it
18 no doubt true that in places hke
Dum Dum during the last five years
we have put up some very good
houses But as far as the very far
places are concerned, as for example,
a place ke Mohanban: what 1s the
position” I am sure the new Deputy
Minister kriows that in places like
Mohanbam there 1s hardly any other
place where the civil awviation emp-
loyees can live except the jungles
So unless you put up quarters for
them where are the civil aviation
department employees going to live?

Agam 1 find that this year there is
an allotment for 1t But I do not
know whether this year construction
of quarters will be undertaken In
Mohanban), because I beheve the
PWD 15 not interested as they are not
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able to get the middieman's profit
since they have to curt all the goods
over long distances. If that is so,
thedeparfmmthudirecﬂytounm
ke the construction itself.

There 13 also the question of school
buildings. Every year, we have
allocated some funds for building
schools But as far as I know, there
are no school buildings built as yet in
any of even the major aerodromes—
it I am incorrect I hope the Minister
will correct me.

Now, I shall also take up the ques-
tion of lack of planning in some of
the builldings. For instance, there
is a new terminal building in Santa
Cruz This was built for air condi-
tioning; the whole building plan was
such with vepy few floors and win-
dows, Now because of foreign
exchange difficulties, air conditioning
is not coming. But our best equip-
ment 153 going to be put up there, It
will be impossible for the workers to
work m such a designed house with~
out axr conditioning. The seating
arrangements are such that it is most
uncomfortable for the workers to
work Now we have no foremgn
exchange for air conditioning.

I would at least beg of the Minuster
to take away some of the air condi-
tioning equipment from the Secre-
tariat here and put it there, because
the technmical equipment which we
have there®is more precious to us
than the comfort of our Ministers
Of course, I do not want to take away
comfort from the Ministers, but I
want to just a little minimise their
comfort and that of our officers, so
that that equipment goes there. I
think there 18 no harm m that. So I
hope that this new terminal building
will have the air conditioning plant
which 18 80 necessary from the techni-
cal point of view.

I do not want to go further into
the question of the civil aviation
department employees because I am
sure the new Minister, who has come,
will look into it. I hope he will do
something about these mejor issues.
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I have not raised at all the question
of the pay structure, because that is a
very very intricate matter. Most of
the civil aviation department emp-
loyees have been recruited round
about 1947 or 1848 and they have all
reached the maximum of therr promo-
tion, All the high cadres are direct-
ly recruited. Now, those who have
to retire m 10 or 15 years are at &
standstill, they have no means of fur-
ther promotion. These are very
serious things.

I think as far as the civil aviation
department employees are concerned,
they work more efficiently and under
worse conditions than those who
handle such technical equipment, say
for mstance, in the army. 1 know
the army will be called in -which a
strike occurs. But I can assure you
that a radio operator working in the
conditions of the civil aviation depart-
ment is working in a far worse condi-
tion than a man handling similar
equipment m the army, and this army
man, who has various other subordi-
nates, will be handling one machine
which the boys of the ciwvil aviation
department will be handling alone.

So you cannot say that this is a
department in which the employees
are not working but are demanding
more This department *is, to my
mind, one the staff of which has the
most legitimate right to ask for a
revision of their pay scales.

Now I go on to the Indian Airlines
Corporation and Air India Interna-
tional The Arr India International
1s showing a surplus, but the Indian
Airlines Corporation, as ever is show-
mg a deficit. Many of us on this
side who have been interested in this
particular department, have seen the
stages nght from the beginning, with
the nationalisation Bill, up to date.
We have always advocated that there
should be some sort of one corpora-
tion. But that was not accepted.
Now the Estimates Committee  Thas
more or less appreciated many of the
things and policies carried out by
Afr Indta International. I feel some
sot of a Board should be constituted
which would make avaflable to the
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Indian Auirlmes Corporation and its
high executives some of the experience
which has earned rich dividend for
Arr India International Each should
be able to learn through the other

I do not go very much into the
details about this Board and the
Indian Airlines Corporation itself as
constituted The Estimates Commit-
tee has gone 1nto 1t very thoroughly
and 1t has recommended the type of
manager we want, the type of Board
we want efc

But what I want to pomnt out 1s
that after nationalisation, we hear
cnticism that it 1s because of nation-
alisation that all our 1ills have come
about But we, as persons who have
supported nationalisation always, feel
very much concerned when peeple
who are always opposed to nationa-
lisation are in a position to really
blacken nationalisation by the figures
which we produce every year show-
ng that the expenses are gomg up
every year

Now, the hours flown have increas-
ed, the miles flown have mcreased,
passenger traffic has increased, freight
carried has increased and mauds
earried have increased—and the
deficit has , also increased This
1s the position that we are faced with
I am happy of course to see that the
deficit 1s a hittle less this year than it
was last year, but still we have no
place for complacency

One thing of course, I do want
this House to appreciate because I have
noticed that from one quarter cons-
i1stently there has been an attempt to
show that nationalisation 1s the reason
why there has been so much loss in
the, Indian Airhines Corporation
I want to put one thing very clearly
that from the basic figures have to be
deducted the amount which we
have spent on fuel I do not say there
has been economy on fuel but the
basic price structure 1s a matter which
has been debated upon 1n this House
1 suppose we are practically control-
led by the international world mono-
poly of the Americans and the British
in the oilfields We will Bot be able

to reduce the rates But there is the
other thing which the Estimates Com-
mittee has very correctly pointed out,
That 1s the question of the amount of
excise duty which we pay and the
amount which State GGovernments
have deducted from us by way of
sales tax, and 1t should be taken note
of by this House If the total 1s taken,
we will find that while we mncurred
a loss of Rs 119 lakhs the Exchequer
gamned to the tune of Rs 96 lakhs

Even before nationahisation took
place, I remember the Government of
India used to subsidise the private
companies to a very large extent—I
do not remember the percentage,
whether 1t was 100 per cent or less—
on fuel A very wise recommenda-
tion has been made by the Estimates
Committee which, I hope, this Minis-
try will press with the Cabinet or
with the Finance Mimistry or the
Ministry concerned that we should
lower the incidence of taxation on fuel
which 1s used by the Corporation
That, I think, 1s a very wise sugges-
tion made by the Estimates Com-
mittce, because, without that, this con-
stant showing of huge deficit really
reduces the morale Immedately,
there 1s a hue and cry that because
private enterprise has been stifled and
nationalisation has taken place, we are
incurring huge losses People forget
that these Tatas, these Birlas and these
Bharat Airways were subsidised by
the Government earlier That 1s only
the bright side of the picture

But the other side 1s that one of the
most difficult things to understand
1s the way we have been
indenting aircraft Even at the time
when nationalisation took place, we
pomnted that most of the aircraft
which were being taken over were
aiwrcraft which were very old and that
the amount of compensation was too
much The Estimates Committee has
also pomted out how infiated
figures were given and they have
warned us against it This wamning
was, of course, given from this side
of the House much earher but I am
afraid the Treasury Benches were
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puffed up so much with their own
importance that they were thinking
that what were saying was not worth
considering. I do not gloat over that
fact. But, I do feel that we have
taken over these Dakotas at higher
prices.

Secondly, immediately after that we
went in for Skymasters. At that very
time, I remember, many people said
that Skymasters are very big aireraft
and unless you have long distances to
fly, they will not be economic.
We took them over. We could have
continued with the Dakotas. There is
a statement made by the Estimates
Committee. I think the authorities
said that the choice was wither to con-
tinue with the Dakotas until we got
a suitable medium size aircraft or to
change and take over to Skymasters.
I would have said that it is better we
had continued with the Dakotas, and
with a little amount of patience and
foresight we chose an aircraft that
would have been suitable. We have the
Skymasters now. If we go through
the amounts that we have been spend-
ing, you will find that the cost at
every stage is more; the landing cost
is more, the fuel consumed is more
and the Skymasters have been respon-
sible for the greater losses we are
showing in our Budget estimates. The
hon. Minister need not shake his head.
It is there in the Estimates Com-
mittee's report.

Then, I come to the Herons. 1 took
up this question last time itself and
it has been admitted by the Minister.
But what is most amazing is this. How
is that our officers rush to England
every now and then, to European
countries now and then and spend so
much money—God alone knows—and
then we indent machinery. Immediat-
€ly on landing in India there is a
magic that they start becoming bad.
The D.G.C.A. said that it is one of the
best aircraft but when it came here
it did not work. The same thing with
regard to the crusher, the giant
crusher that came to Maithon but
which worked only for 18 days out
of 100. So, we have been getting
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machinery that is not useful for the
purpose they will put to.

Now, we are going to indent Vis-
counts. I would very humbly put it
to the House: Is it the time for this
when we say we are badly in need
of foreign exchange? As regard the
Air India International, we are told
we have to caompete in the world
market and that we cannot afford to
lose our market and therefore we
must indent for new machines. The
LAC. 1s internal and generally people
who ride them are people who are
supposed to be used to the bad things
in life, uncomfortable things in life.
We want that they should have the
best; no doubt about it. But pour
people cannot be choosers. Already
our Ministers have spent money ix
such a way during the last few years
that now we must put up with a cer-
tain amount of economy. Still I do
not see why it was necessary to take
up these Viscounts. We are told that
they would be very useful in the long
run and very cheap. We are told that
for our Dakotas which are useful now,
spares are not available. We were
told some 5 years ago that we haéd
enough of spare parts, enough for 10
years Have they suddenly disap~
peared. It appears to me that we
could have used these Dakotas a littls
more and we need not have spent
these crores worth money on Vis-
counts just now.

I was in Europe only the other day
and there I saw a number of our
young boys who are there for training
f am glad that they are coming back
with a knowledge of the latest scienti-
fic knowledge of Viscounts. But, 1
would ask whether it was necessary
at this stage to send them there or
purchase these aircrafts. Could we not
have delayed this matter about which
I have grave doubts.

I will not go very much into the
question of Jets which are intended for
the A.LL That will need pre-p
because our flelds will have to be ex-
tended. I belleve there is a new Hem
in which you have stated that thew
are extending the air-flelds at Palams
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and Santa Cruz, Bombay. That has
not been undertaken and, I think be~
fore the time they are completed, by
1080, the Jets will be here. Will they
try to co-ordinate the two?

What are we going to do with the
extra machinery which we have al-
ready got. That will have to be sold
now. Let us take the warning of the
Estimates Committee to see that we
get the best value for our older ma-
chines. Let us try to dispose of them
to our benefit.

It I had the time I would also like
t0 mention very many serious wrong
things go in on in the A.LL regarding
stores purchase. This is a section of
the Aviation industry which is work-
ing and as yet showing a surplus?
But, I would like the Minister to go
into the various kinds of corruption
that are taking place in the matter of
stores purchase. I have not got the
time but I have got enough material
to speak for even two hours in this
House.

How are stores being purchased
ly? We have a Stores Purchase
sion in England and one in U.S.A.
All these are being by-passed. Ovr
officers go there and they just indent
directly. Even the Tatas had been
purchasing machinery for the A.LL
earlier. That too is by-passed and
many wrong things are going on
which have to be looked into, If we
keep an eye on the stores purchase
which would cost lakhs and lakhs of
rupees as far as the A 1Y is concerned,
I am sure we will be able to make a
saving of a good bit of amount. I hope
the entire machinery will be tightened
up regarding the Stores Purchase
Department.

I would also like to mention a point
about one of the items showing an in-
crease in expenditure, General Ad-
ministration. Under ‘General Ad-
ministration’, you will gee the figures
have gone up very much. Of course.
they would say in regard to this that
there has been rationalisation of wage
sttucture. But that was last year;

there was an increase in the salaries
and allowances. Thig year the amount
which has gone up is much less. But
{ feel that we have come to a stage
when we should think of bringing
about much more. rationalisation about
our operational organisations. This
is a thing which the Estimates Com-
mittee hazs rightly pointed out—and 1
myself half-—whether we should have
Delhi as headquarters or not. It will
take time for me to find out the page,
but the figures show that if the capa-
city for flying is 44 at Calcutta it is
only 12 for Delhi. I think that is so,
if I am not very much mistaken. If
that is sq, what is the reasan why we
should have Delhi as the headquar~
ters. Besides, we are putting up =
huge construction next to Radio
House-—in Parliament Street at a cost
of three lakhs of rupees and we will
spend much more on it. AT the expert
committees say that it is not necessary
for us to have the headquarters here,
yet we continue with the scheme.
It is an independent corporation.
It is rurming the gairlines and it
should be where the traffic is heavy.
There are many routes managed by
the Air India International and them
wny not we manage it from Calcutta
or Bombey where the traffic is heavy?
Why should we have the headquarters.
here in Delhi? We speak of decen-
tralisation and say that many offices
should go outside Delhi but we want
to have the headqumrters in Delhi it-
self and thus spend large sums of
money.

1 shall not mention many other
points since you have rung the bell.
There is only one small point about
the booking agency eommissions.
When discussion on nationalisation
took place, both in the Select Com-
mittee and also here, we urged that
the booking agencies were numerous.
What used to happen was this. Bharat
Airways would be functioning and
some other small company inter relat-
ed would be the bBooking agency.
So, they would muke on the
commission of agents. The
figures show that the amount that has
Deenn paid as commissionr o 1968-36
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i¢ about Rs. 20,39,000. That is one of
the big items of expenditure taking
away a sizable perdentage of revenue.
Very wisely the Estimates Committee,
have said that we should reduce the
number of booking agencies and try
to improve the methods of publicity,
etc. and try to integrate it with that
of Air India International, so that
expense should be reduced. It is a
huge amount. I think this will not
affect our trafic. It is a monopaly.

These are some of the suggestions
and criticisms which I offer because
I feel that the Indian Airlines Corpo-
ration has done well since its birth.
It has increased its passenger traffic,
ete. I could have gone into the ques-
tion more about the non-schedule
traffic which is now going ortin Assam.
More goods are carried by non-
schedule traffic, more than fifty per
cent. The report of the Estimates
Committee refers to it. We must
make our Indian Airlines Corporation
something worthy of nationalisation.
Give the good-will of the workers
and the management. I am sure we
shall make nationalisation effective
and put a stop to all the criticisms
that have been coming from certain
sections of the House.
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weer franf §, 1%} ®O® wq,
wafe QENU-LE § A N WA
LY FUT T4 & FAW oY | ag WA
wi oy gk ! g wfed gl o
WA 3T A 2R TewAE @ )
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™ TR ¥ wam am fgqem &
4 Ar aw | ¥ wgAT Y 7 § e faew
F I 18R ¥ 154 WO w4t frgem
ST ar g g, e e, e
TrEqdaT wic gfoe ifer & wwaie
1 areft st W wfaforr &, 99
TeTe TR WY WY Ad 3 ? fude
TG @ ] § WR AN 6B
qw@e [ T 1 1R¥ W wE W
Ut § ¥ W ¥ w 94w wOF
Wi W wifgd, arfe ag wover @3
FT Yoo FUT I & TGT AW
T a3 TF &) FAT 79T AT T R
fafaw afrat ®r 3 §, ST A A
T & awar !

# ag it frdz wT AR §
gara fafer &1 A fada
2 fro TE Ao WE H TS

& 3

@ &Y TWEe Y TRT AP ¥ W
I A aEE oA g 9 ¥ I
T w9 g 7 WA & W T

a7 F g 7 &) fRfE9 F am
fer ™ &1 ww AS ¥ A g
aifeq X gea™ & oo fofer &
AT a9 Af Y =fgq 1 sveanE
¥ F U wefeamd 4 g &
2 fis Yo G¥ 2ro T@TH KT FIES W
Tl & W W g s X
THAE F e AT At ¥ s
FET AGATE o IR oW ¥ o
T w W@ @ wifgd v oW
feqem ¥ e & gwara gt
A fermm W ow 8 w08 ¥ W
a¢ 3 @ %Oy g fedfadf W R
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T THAL O 9RO 4 WT Ay §
fs v e w7 gw feq w1 ad W%
e wrd g § o o ge i
A€ | ¥R ALY Q) BT VY I @A
wifgd fs ag werl weriat waddEe
g 1T AT g 1 &
oY A qENT T8 § | T A
& & orgr 91X WY A1 @A § | WaF
& 37 wfawl & fade wear amgan g
fregam o ad | 9y &
TreNE #T g §, AT Afr-Hewm
aga & w=ar &1 & 97 a3 syt
& g @ | war fadet Fwafay
% 7g w57 w1 e fra arom fe
TgT T EAR UG TF WG aw ek
W & & T e W W ) why
T #Y fredt A A TR 7 gETAT
T AT Afgd |

grd g fafedt fga e
IO FT AT FIL AT § | FAIX
&1 Az g T § oY A §,
A WA F g% faedr &
sTsqieRate X Wifawarg A &
o Pl & § 1 e 4 cw fafred)
¥ 7g wwr v g fr faw o v
X AT 9T § qreRr o 7 feare
Fraw frar o1, SEr aw€ @A wEA
qraT =i H-~L R av—ag fgqem
% fafer & cfawr § a4 ear
feamdr

FIT VAT F WIT ¥ 7 ]
argm g e fafor 3 dw wowY @,
WA, 1IN IR SieEN | wea
& amq fggenfma) & g fog
wr g€ 8 1 ¥reem gT ¥ fad T qme
7g & fe i, ant vk firgeare o
uwr fafer arer @it aifed waifs o
% ¥ ¢ AT # e ww AR
¥ e X ¥ A AT adew Tg
thhgfamumrd g o7
¥ T g7 W g @i wor

wfegd s o W & = & sy
™A @ ¥ W oW uw qeane 3
¥ fag arw T wifgd | & wEn
g fr fog ag ¥ Sre wr qeafes
TR & wrfaer §, WX fag ag
7 e wg & fa qfefew W
R F 99 T SIfee &Y, M ag ¥
gfegr ¥ gra wifawr &),
T g @ Af o ofanr & W@
2 &1 wifawer @ wafaq o wgar
g fr aréa<fan & afw ar faw o
¥ W e &Y g9 A oF awt, /e
o fegem &t S agr F4Tr
Tifg@ WX 0 W gfewwr W
T N @ H fuw, w
arfds wifs wifz | &1 g Ay
fergearer & fafar & aowedt & @&

Shri ‘Mohiuddin (Secunderabad):
Mr Chairman, after the oratory of
Mr Raghunath Singh, 1in which he
managed to compress a considerable
amount of emotion, I wish to confine
my remarks to a prosaic subject,
ramely, major ports The hon Mims-
ter for Shipping, in his statement on
29th July, said thut dur ng the period
irom 12th May to «9th June, the num-
ber of ships that had arrived at Bom=
bay, Madras, Calcutta and Visakha-
patnam was 520 in 1956 and 607 in
1957 The hon. Minister did not say
1n his statement how many ships were-
waiting for berths in the stream or on
the buoy But the figures giwven in the
newspaper reports show that there is
a large number of vassels waiting for
berths mnside and outside the four
majyor ports of Bombay, Calcutta, Mad-
ras and Visakhapatnam and durmg
the last two months, May and June,.
they have multiplied six-fold from:
14 to 81 at the beginning of July.

This 1s the state of affairs as far as
the working of the docks 1s concerned.
In the middle of June, Mr Nanda had
satd that the conditions of work in
the major ports were one of his major
worries. But in the muddie of July,
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the hon Minister for Shipping, after
his visit to Calcutta, sard that “there
is no congestion of cargo, but conges-
tion of ships on the river front” and
that he was not disappomnted—I am
only quoting him from the newspa-
pers—with the working conditions m
the docks These different sentiments
were expressed withn a month
‘While there 1s a large number of ships
still waiting in the streams to enter
the ports and for berths, these differ-
ent sentiments are causing confusion
in the minds of the people

Shri B. 8. Murthy (Kakinada—
Reserved—Sch Castes) The senti-
ments come with the ships and go
with the ships

Shri Mohiuddin: Is he referring to
sentiments?

Shri B. 8. Murthy: Of course

Shri Mohiuddin: No, Sir sentiments
stay on ‘That 1s the first pont I
wanted to mention That different
ideas and sentiments expressed on
behalf of the same Government cause
confusion

The second pomnt I would like to
bring to your notice ss that the objec-
tive of the second Five Year Plan was
t0 modernise the port facilities and to
provide mechanical means of handling
cargo and to equip the docks so as to
provide for new needs amnsing from
the economic and industmal develop-
ment of the country Some progress,
I am sure, has been made in this
direction

I read m thé Indwian Shipping a
journal published from Bombay, that
No 18 P K Dock at Calcutta was put
mmto commission last April and that
dock is mechanically equipped to
handle coal at the rate of 500 tons
per hour This fact unfortunately has
not been mentioned by the Ministry in
their annual report for 1956-57 What
they have mentioned 1s that another
berth No 5 King George’s dock is
being mechanised for handing ore I
suppose the Ministry does not attach
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much importance to the mechanisation
of handling of cargo In the report,
however, 1t 1z mentioned—I am quot-
ing from the report for 1938-57—that
the need for procuring additional
cargo-handling appliances and more
mechanisation of facilities for bulk
cargo hike ore and coal has been
revealed during the last year with the
import of heavy equipment and steel

On the one hand, the Mmstry of
Transport are mechanising the docks
and berths and on the other we find
that the Government agrees under
pressure from labour m Bombay that
the grain-elevators that have already
been fixed there will not be put into
commussion This 1s really surprising
that on the one hand, we are spending
crores of rupees on importing and
fixing the mechanical equipment for
handling bulk cargoes, on the other we
agree not to use the grain-elevators
that have already been fixed at Bam-
bav, because the labour is agamnst it
This 1s another contradiction m the
policies or in the implementation
of the polictes which I personally
feel 1s causing confusion.
In 1952, 53 and 54, we have had a
very bad experience as far as the
cargo handling at the major ports was
concerned The Government of India
appointed the Dock Labourers Regula-
tions Committee to examine the Dock
Labour Regulations The Commuttee's
report gives very revealing figures re-
garding the handling of cargoes The
committee estimated that the comput-
ed number of days taken for handl-
mg 5000 tons of import cargo other
than foodgrains was 19 days in 1952,
22 days 1n 1953 24 davs 1n 1954 and
17 days 1n 1955 For export the com-
puted number of days was 6 7 1n 1952,
93 in 1953, 131 in 1954 and 116 In
1955 Accordingly, on account of the
delay in the handhing of cargo, the
number of days for which the ships
are detaned increases proportionately
In Calcutta, the number of days the
ships were detained unnecessarily had
increased from 19 in 1952 to 54 in
1954 Similarly, in Bombay, the maxt-
mum detention m 1854 was 58 dayn.
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1 shall give another illustration. The
1U55-88 report of the Bombay Port
Trust shows the fastest and slowest
rates of un-loading and Jloading of
vessels which worked 1,000 tons and
over during the year. In un-loadmg,
the fastest was 1,280 tons and the
slowest was 90 This was in 1956-56.
In loading, the fastest wag 1,110 tons
and the slowest was 104. These
variations from year to year are not
peculiar for the years 1052-53 and
1954 If the Ministry were to examine
the hustory of the speed at which cargo
18 handled during the last 15 years,
they will find, perhaps, that the varia-
tions have been of the same order,
for many years Perhaps, they will
also be there 1n the future

What 1s the effect of these vana-
tions 1n the rate of handling of cargo
m the number of days that the ship 1s
detamed? The Scindia Steamship Co,
i their evidence before the Committee
said that an average loss of 5 days on
dceount of poor discharge and logding
operations 1n & round voyage—by no
means a high figure 1n the present con-
ditions of labour in various ports—
would amount to m the case of the
Scindia fleet to an aggregate loss of
the order of 800/900 voyage days or
the equivalent of 2§ vessels 1If a
ship werc detained on an average for
five days 1n & port 1t would amount
to immobilisation of about 2} vessels
As Shr1 Raghunath Singh just now
said a vessel of 10,000 tons costs now
£175,000 Immobilisation of vessels on
account of delays in the handling of
cargo 1s an extremcly rcrious matter
for consideration It involves a very
great national loss

The facilities at the ports have in-
creased considerably during the last
five years In 1954-55, Bombay, Cal-
cutta, Madras, Vizagapatam and Co-
chin had handled 20 million tons In
1965-56, these ports and also Kandla
bandled only 24,847,000 tons Accord-
mg to the hon Minister’s statement of
the 28th 'J’uly, these major ports han-
dled about 27 million tons in 1936-57
This good But, I wish to draw

2 AUGUST 1057 Demands for Grante 6644

the attention of the Mmistry to ome
mportant and very important factor.
We are, no doubt, adding some berths.
We are, no doubt, building another
port at Kandla at a very heavy price.
It 18 necessary, it 1s essential that we
must have that port and other ports
as well But, my point 15, what 1s the
efficzency of handung of cargo at these
ports Additional berths may gve
scope for handling more cargo 'That
13 not sufficient What 1 wish to
emphasise Iis, what is the increased
efficienty m handling the cargo at the
same port, for the same docks and
berths

An expert,—1 do not remember his
name, I remember to have read this
somewhere—sald that a ship 1s a high-
ly mechanised umt It 1s a highly
mechamsed unmt which costs thousands
of rupees per day for its mamntenance
and for its working If we subject
this hughly mechanised unit to a pro-
cess of manual labour for purposes of
loading and un-loadmg, we are incurr~
mg a very heavy national loss on the
capital A highly mechanised umt
should be, for purposes of loading and
un-loading, provided with highly effi-
client and mechanised equipment, so
that the turn round of the ships 1s as
quick as possible Unfortunately, the
annual reports of the Mimistry do not
give any indication as to the efficiency
or increasmg efficiency of the major
ports The hon Minister was in
charge of the Raillways He 15 now
m charge of Transport and Communi-
cations I suggest that he may adopt
some indicators to show how our
working of the ports 1s increasmg In
its efficiency The indicator may be
turned round of the ship cargo handl-
ed by a gang of labour, or, any other
suitable mdrcator may be devised so
that we can see that the efficiency mn
handling cargo at our major prots ls
increasing day by day and not going
down

There 1s a threat, as Shn Raghu-
nath Singh pointed out, from the
Shipping Conference that, unless our
efficiency increases, they will raise the
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freight. Perhaps, they have not rg.u—
ed the freight so far; I hope they will
not. But, we have got to do our duty
to see that these highly mechanised
units are not wasted by standing n
the stream or by detention in docks
longer than is essential that there
should be no detention and unneces-
sary waste.

Shri Nath Pai (Rajapur): A few
days ago 1 was travelling in one of
the Dakotas of the Indian Airlines,
and after we had gone a few minutes,
I was reminded of a joke by Pop in
the Times. While travelling in a car
he once said: “In this car everything
is making noise excepting the horn”.
Such was the condition of the Plane.
I think that the passenger who takes
a risk and pays a very fair price is
entitled in return for that risk and
that price to a modicum of comfort
and a reasonable degree of safety. It
is true that very often the planes do
land very safely at the places of desti-
nation, but for me it looked like a
minor miracle after what I had gone
through in the plane.

I am not taking a delight, I should
like to assure the House, in denigrat-
ing our own airlines, The only good
thing in the plane was that the staff
was unusually courteous and polite,
and I think what we were lacking
in comfort was made good by
the air hostess who on the
airlines is unusually good. When
we had been given a tray, it
took thc combined strength of some
of the passengers and most of the staff
to extricate me because the table
could not be put into place once it
was detached. I found something was
dangling there. Out ot\ curiosity 1
looked and it was a tray, and there
were & few of them lying.

As to how poorly these lines are
run, if there was a testimony requir-
ed in corroboration of what I am say-
ing, I could quote Rajkumari Amrit
Kaur in what she had to say recently
in an article in the Times of India.
I think that is testimony respectable
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enough for a large number on the
Treasury Benches.

In their report, they have said sume-~
thing which is rather interesting. At
page 8 they say:

“The LA.C. are playing a very
important role in chartering their
aircraft for the use of V. 1. Ps.
and the delegations visiting India.
Throughout the year they had a
brisk demand for charters.”

There is a delightful vagueness
about a brisk demand. This kind of
delightful vagueness may be fine
perhaps when two young people are
dealing with each other, but I do not
think it satisfies us or helps us tn
getting a clear idea of what is really
‘happening. They could perhaps have
really give information as to how
many planes were chartered, what was
the demand etc. Many paragraphs are
couched in such delightful vagueness.

]

1t is of no use going on telling the
passenger that we have nationalised
this. It is a poor comfort to the pas-
soniger to know that the plane in
which he is travel'ing is nationalised
property. We should like to propose
to you that it is not enough to say
that it is nationalised, try to rationa-
lise the whole system of running it.
And by rationalisation for Heaven’s
sake do not understand that I am
suggesting retrenchment.~ Far from
that. The point can be gone into, but
there is shortage of time, and I leave
it here.

Having said this about the Indian
Airlines Corporation, I should like
to say something about the Air India
International, and I should like to put
in & word of appreciation for the way
that airline is run. In a fleld of
keen competition from countries
which have a long advance in this
fleld, this line has done something,
established a reputation for good
service and efficient service of which
we can be proud, and
gshould be done to see that find
record is enhanced.



6647 pemends jor Grants

Now I should like to turn to an-
other point—because I am very con-
scious of the hounds of time &t my
heels and that is about our. ports.
One toplc that has been engagmng the
aMention of all 15 the congestion in
our ports A variety of reasons have
been given as to why this congestion
1s taking place One 15 that sudden-
ly 1t happened that the Suez canal
was opened and ships were comung,
and therefore there was congestion
This 18 not very convincmng If they
were good enough to give the rele-
vant figures of ships that came the
same time last year, we can prove
that 1t 1S not the case L4

There was another reason giwven,
that 1s there was adoption of go-
slow tactics by the porters and the
dockers Shri Raj Bahadur 18 on re-
cord as having declared in Caleutta
that he does not belidve that the
workers have been resorting to go-
slow tactics

Then there 1s the third reason
giwven by the Government in dealing
with this problem of congestion that
there has been this influenza and so
many workers were affected and
that 1s why 1t has been happening
like that Once agan that is not
very true

What happens 1s this In this
country 1if there 1s one word that
has become as common as Ram nam,
it 1s planning Planning, planning,
planning For constantly ten years
we have been hearing this word, 1t
has been dinned into our ears, and
one 1s remmded of “Water, water
everywhere, not a drop to drink”.
‘We hear of planning and planning,
but what we find m most depart-
ments 15 chaos What happens is
this We place orders, and as the
Plan advances these orders material~
ise, cargoes arrive We have hardly
thought about the number of ships
that will be commg at Bombay, Mad-
ras or Calcufia or Calicut after six
months When they come we rush to
find a solution It is like digging a
well when the house is on fire.
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There is another thing. Cargoes
arntve which require particular types
of cranes, or particular types of
machmery to deal with them. We
discover this after the cargo arrives,
and therefore the congestion 18 there.
I can say one thing here; I think
the plan 1n some ways, M successful,
will do a lot to remove this conges-
tion

There is another aspect with which
this Mmistry 1s concerned to which
I should hke to draw attention I
have very litile time, and I will make
my point by only quoting an autho-
rity If the Plan has to be a success,
mm which I think all of us are inter-
ested, we cannot wholly rely upon
the capacity of the Indian railway
system which 1s being stretched to
the fullest There are other methods
of transport which have tb be ex-
ploited to the maximum capacity. In-
land navigation is one which has
been ignored Much can be done and
not enough 1s beimng done It does
not sound a particularly staggering
figure that we have 12,500 miles of
highways I do not want to bore the
House with figures, but we know
that compared with even small coun-
tries hke Switzerland, Sweden, Hol-
land and United Kingdom, ours is a
very poor thing

Here 13 what Mr Eugene Black,
the President of the World Bank
had to say to the Finance Minister
as to what India can do m this field’

“We are struck by the extent
to which the lack of adequate
transport facilities thieatens
to constitute a bottleneck in the
country’s economic develop-
ment.”

Unmistakably and unambiguously,
he states the position here:

“Indeed, 1 view of the acute
shortage of capital for
ment and the very high import
content of railway investment,
attention should be given first
to the posmbilities of improv-
ing the operational efficiency of
the railways and of encouraging
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road transport and coastal ship-
ping. ‘The latter between them
should be capable of making a
considerable larger contribution
than at present”.

This is something from a man who
knows what he is talking about, not
wild talk from the left. I hope this
will receive due consideration at the
hands of the Ministry.

There is another aspect. While on
the one hand we should try to appre-
ciate the difficulties the Government
is encountering and the efforts made
by them, it is amazing how in some
departments there is colossal negli-
gence or connivance or even acquies-
cence in methods of waste.

One word I would like to add
before leaving this department here.
The Scindia Steam Navigation Com-
pany which runs ships on the coast
of Konkan has raised the rates four
times., It is a burden which is not
even taken into consideration. The
people organised themselves for
some succour also, but nothing came
out. The rates during the last ten
years have shot up four times, but
what has been happening with regard
to the development of shipping. They
will perhaps enlighten us on that
record when they give the reply.

Having said this, I shall turn my
attention to a problem which has
been engaging and exercising the at-
tention of all Members of this
House and of the public too. There
is the shadow of a major national
strike taking place in India from the
midnight of 8th August. It is a pity
that only one union has been men-
tioned, namely the Post and Tele-
graph Employees’ Federation. There
are other unions which have served
strike notice on the department. The
Civil Aviation Department Union
has served notice. There are others,
a large number of them. I am a bit
associated with them as the Chair-
man of this confederation. I shall
not take up the time of the House
in trying to reply to those insinua-
tions and slightly slanderous remarks
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which have been made, because I am
not interested in joining this battle of
acrimony. But time will take care
of thetruth of these wild allegations.
But I will come to the main thing.
It has been said that the workers are
behaving irresponsibly in all this.
Now, let me point out to you one
thing. The first point I will be talk-
ing about is the workers’' impatience,
irresponsibility ete.

The Federation of the Posts and
Telegraphs Workers and Employees,
on as many as six occasions, appeal-
ed for what, not to have heaven
grarted to them, but for an inter-
view with the Prime Minister. Begin-
ning on the 8th August, 1956, cul-
minating on the 20th April, on six
different occasions, efforts were made
to seek an interview with the Prime
Minister Even when they issued
the strike natice, they still appealed
to him to grant them an interview. In
spite of these repeated rebuffs, in
spite of seven separate attempts
which were, I think, given a very
cold shoulder, in spite of all the
hum:liation that s involved in the
hand of co-operation being turned
down, the workers still came and
wanted to meet him. This is not a
very glaring and convincing example
of irresponsibility and impatience on
the part of the workers.

It may be asked ‘Why insist on
seeing the Prime Mmnister?’. There
is a good reply to that. Like so
many other people in this country,
the workers too continue to believe
that if only the Prime Minister
knows the mjustice, the sufferings,
the inconveniences and the grie-
vances, they have some measure of
the justice, some measure of Rllip
may be given to them. Perhaps,
they may learn otherwise. But that
was the reason why they wanted to
see him.

There is then this thing, this show-
g how -often, how long they have
have been patient. I would like to
read out one thing, and I am open
to correction. Is this an example, on
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thelr part, of impatience? The work-
ers’ federation made this suggestion
to the Ministry that there should be
threg-monthly consultations betwen
themn and the Mumistry. God ‘knows
what happened to this very construc-
tive suggestion. They sent their
memorandum. I have got a docu-
ment and acknowledgments. The
workers made a suggestion and sub-
mitted a memorandum giving their
full plan for a Whitley Council;
and no one would accuse that the
drawing of a Whitley Council or mak-
ing it do work is a particularly re-
volutionary thing to do. And this was
done at the invitation of the Minister.
Nothing happened. They made their
own comments, and submitted tc
them; perhaps, it was very artistic,
ostentatious and very presumptuous.
How can anybody except those of us
who had the good luck of being at
Elysee or Cambridge talk on matters
of planning and economics, but if that
continues to torture us?

But they submitted their own hum-
ble suggestions in the department
which affects them, and made their
constructive suggestions, which, 1if
they had been taken notice of seri-
ously, would have made some contri~
bution towards effecting economy and
bringing 1n more efficiency. But what
happened? NMNothing,

Then, they made, another sugges-
tion, namely, appoint the tribunal
for the whole of the nation, an al'-
India tribunal. Then, they made an-
other suggestion for a permanent
conciliatory machinery. What do
they talk” What is this approach?

I know that this eriticism may
sound a bit harsh, in the light of the
fact that the two Ministers concern-
ed, both Shr1 Lal Bahadur Shastri
and Shr2 Nanda are men with an
unusually fine record in labour
strikes, and a very sympathetic
understanding. What has gone
wrong with them, I do not know. But
the treatment that is meted out to
these associations has not been the

best that could have been. It iz not
most helpful, was not most construc-
tive either.

I should hke to add at this point
further, after having made , these
pertinent points that these six asso-
ciations that have served notice—I
plead gulty for being the chairman
of that Confederation——have not been
even called and asked ‘What are your
grievances? What can we do?’. I
believe, on the other hand, the na-
tion will be told, because we do not
control the press or the radio, that
here 1S a urresponsibility at the
height of 1it, here is treachery, anti-
national, anti-soclal. But will it
help? In exasperation, in despera-
tion, you may utter it. But if in
seriousness you belleve it, it is a
very unhelpful attitude, I am afraid.
When faced with difficulties, you per~
haps said it. I do not want to harp
on it; I do not want to make capital
out of it. But this 1s the record we
want to bring to your notice,

Now, it is said, ‘Why do you want
to go on strike?’. You see the spec~
tacle of the postman going. We see
him bend under the weight of the
loads which he carries. Few of us
see the burden of suffering, misery
and frustration that he carries with~
in Then, they say, ‘What of the
Plan? If we grant you, what will
happen to our Plan?’. Then, they
come and say, ‘What of the national
emergency?’.

Let me now say a few things.
Firstly, I quite agree, that we shall
have to be very careful; in making
any demand. We must always bear
in mind the danger that inflationary
pressures may be released. All that
is true. I grant, and I agree with
the Planning Commission which says
that the economy is fully strained.
We bear all that in mind. But there
is the other side to it. °

If wages have got to be frozen,
pricezs have got to be pegged,
profits and dividends also have
to be frozen. The two eannot
separated. I know the offer that
been made TLet us freeze them at

g

eEg%
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present level'’ We do not accept that.
What the worker expects today is
the question of taking the right atti-
tude. Let us understand it. Let us
not go .on wrong ideas of prestige
‘Who loses? Who is threatening?’.
It is not a trial of strength. Now,
what is happening? You come and
say, help the Plan, the Plan must be
saved. We agree. But who disagrees
about 1t? Everything must be done
to save our Plan and make a success
of 1it. All that the worker asks is
this, “When the Plan will be success-
ful, when the Plan will be implement-~
ed, a new era will come, a new
dawn will be coming, and it will be
prosperity for many of us”. “In
order that we live to see the dawn
of that prosperity give us the chance
to survive till that dawn comes” 1s
the demand of the working classes
today. That is what they are beg-
ging,—~not some heaven—so that
they may live to see the dawn. ‘Give
us a chance to see that dawn' is
their demand.

Is this something very unreason-
able? Is this something that cannot
be done? I am not very much con-
vinced. R

I have only a
know......

few minutes, I

Mr, Chairman: At 3 p.M. we shall
have to commence the non-official
business. The hon. Member may go
on.

Shri Nath Pai: I have not finish-
ed. I was at this point, and I should
like to make a few replies to that,
about the danger of it.

In view of the danger that I may
have to stop exactly at 8 pm X
shall have to mention this first. I
should like to plead one thing. 1
want to ask one thing. Is it beyond
the realm of constructive thinking, is
it beyond the realm of courageous
leadership to reach a solution which
will do justice to them, and also pre-
serve vital national interests? Can
we not do something still to save
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this situation? 1Is it emough? Shall
we have discharged our duties ¥ we
say ‘national catastrophe’, and then,
after -having given a solemn and
shrill cry of national catastrophe,
proceed to bury our heads in the
dreary sands of apathy and indiffer-
ence, and sit quietly? I do not think
that attitude will help. If there is
one thing when there is a national
catastrophe, that is that every
avenue of averting it must be explor-
ed; and it will not help if we only
try to pass the burden of blame
somewhere That 18 too much.

I would say that no false concep-
tions must come. Appoint a commis-
sion in which the working classes
will have faith It is no use appomnt-
ing a pay commission. I do not want
to go into details, for I am very con-
scious of my time. If we succeed in
appointing a pay commission which
can inspire confidence in the working
classes, 1f we can offer something
more tangible to the working classes
immediately the workers want to go
on strike, 1t is concewvable, 1t 1s not
beyond possibility, i1t is not removed
completely from the realm of possi-
bility that still we can reach a solu-
tion which, while preserving the
vital interests of the nation as a
whole, would still have done justice
to the demands of the working class-
es That will be my plea to them.

I have got this thing to say also.
Let us remember that it will nos
avail to quote Appleby as a certifie
cate, every time some criticism jg
levelled Not one Appleby, or a
hundred Applebys will avail us in
the last resort. All our efforts, all
our endeavours should be directed In
one direction, should be in one chan-
nel, and 1t is this, to obtain the con-
tentment and satisfaction of the man
who toils 1n the fleld and sweats in
the factory. If we can get that—and
how 1s he to get that satisfaction?
Who, more generous, to be satisfied,
who more generous in his expression,
who more ready to be satisfied with
a little than the Indian peassnt ang
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then the Indian worker—if we take
that attitude and understand that
then 1 think we can achieve
something And many of them
have been leaders of long standing.
I am not begging 1 am pleading
because I believe that everything
must be done, which 1s in the
realm of reason and justice, to
avert this catastrophe If that can be
dome, 1if they bring this attitude, I
think we can succeed. But ¥ we
think in terms of big club and small
club and sticks, I am afraid—and this
13 my conclusion—that the over—
enthusiastic Indian police, some of
whom seen to be better equipped
with arms than some of our Indian
Armed Forces, may bring about
some catastrophe, some tragedy, of
which we have seen some very tra-
gic example only the other day

14 57 hrs

[MrR DEePUTY-SPEAKER n the Chair]

They may lead to something which
the Ministers and the Government do
not mean, in the Government's deter-
mination to meet the strike. They may
lead more than it 1s; they may lead us
to somewhere where you do not want
to go and we do not want to go

That 1s my plea, Sir, and I hope it
will be read n this hight and still
Justice will be done to workers and
care will be taken of larger national
interests

Shri Raghunath Singh: We should
go together

15 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
THIRD REPORT

Shri Jhulan Sinha (Siwan): I beg
to move.

“That thus House agrees with
the Third Report of the Com-
mittee on Private Members’ Bills
and {Resolutions presented to the
House on the 31st July, 1957".

lsMx'. Deputy-Speaker: The question
“That this House agrees with
the Third Report of the Commit-
tee on Private Members’' Bills and
Resolutions presented to the

2 AUGUST 1987 6656

Hgtse on the 3ist July, 1957".
‘he motion was

RESOLUTION RE: DISCONTINU-
ANCE OF GRANTS OF SCHOLAR-
SHIPS TO STUDENTS ON COM-
MUNITY BASIS

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri Bibhuti
Mishra on the 18th July, 1957, regard-
ing discontinuance of the grant of
scholarships to students on community
basis

Out of 2 hours allotted for the dis-
cussion of the Resolution, one minute
has already been taken up and 1 hour
and 59 minutes are left for its fur-
ther discussion today.

Shr1 Bibhuti Mishra may continue
his speech.
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